
CEIftRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH  

GUWAHATIQ 

(DESTRUCTION OF RECORD RULES, 1990) 

INDEX 

.......... 
Orders Sheet.............. 

	

	..................... Pg ....... . ........ ......to ..... ... 

Judgment/Order dtd.t.C.1/..t. 24
?. .... Pg.j  .............. ...... 

Judgment & Order dtd...................Received from H.C/Supreme Court 

................... to O.A ......... ....A.1?'' ..T. ..................Pg.!.L'............. 

E.P/M.P................... 

R.A/C.P ............ ........ 

."............. 

Rejoinder................. 

Reply ................ ....... 

Pg ...................... to ................ ... 

Pg. ....................... to.................. 

!'g.... .......... ......... tO.t'..?...........  
-- 

Pg..1 ............. ....... tO.f'rL.....  ...... .(. 

Pg....................... to..............  

Any other Papers ............... .. ................ Pg ................. ...... to ......... ........ 

Memo of Appearance .................. . 

Additional Affidavit ....................... ......
1  

Written Arguments ............................ ................................................... 

Amendement Reply by Respol3defltS ........ ............................................ 

Amendment Reply filed by the Applicant.................................. 

Counter Reply ........................................ ............. .............................. 

SECTION OFFICER Judl.) 

i2- 



11 

(I\1RL AD':NI2.i-TIVE TR.I [u:iJ 
'mr 	1'1T 

I, ri qin al Appli cat ion NO 

isa ietition IDo.  

Contompt OetitiOrl No  - 

Reviai Application O. 
	 LI 

Apr ocant(S)j&j! 2__ vs 	pjpf India a s 

cYbate fà the Aoplicant() 
ao- 

- 	 -  Advocata for trio osponciai. 

T 
OtCS f 	 ta 	( 	r of 	Triunl 

7.2.2007 PresenV The Hoilbie K.V.Schdnndan 

	

n form 	 VeCharmn. 
.., 

....................... . 	 . . 	The Applicant, now working in 

the Central Reserve Police Force 
-;.' 	 (CRPF in short) as Phaacist (Non- 

-' 	.. 	Dy.Ptrat 	 Combatised), is aggrieved by the 

.non-granting ot pay in comparison 

and tune with the identically placed 

Jks 	 employees in Central Govt. Health 
,Q) Scheme.. Applicant submitted that he 

and, the other person . in other 

.  department work in the same pattern 

and equal pay is applicable to CRPF 

also. Representation so filed was 

also rejected by the Respondents. 

C ontd.P/2 

I 



F 	. 
Contd. 	I ,  

7.2.2007 
• 	Hear4Mr.R.Máiuindar, learned 

counsel for the Applcant When the 

matter. cne up for aision, 

Mr.M.U.Ahrned,• 	Irned. 	Addi. 
;. 	•. 	 . 	. 	I 

ubmitted tkat he. would like 

	

014 	
to get instruction and file reply 

statement. 

	

'iüe" 	nbtice -. t6 	the L 
37//'/o 3 2p i 2i3 	l Respondents 	Rsondents 	are 

4 °V 	 grapted six weeks Xune to file reply 

staternent. 

Post the matter on 23.3 2007. 

/bb/ 

233074 	Four weeks time is grantedto \I 
mile 'written sttèn,ent post the 

.• 	 matter on 274fr07 

Member 	 'I 	Vice-.C-haIrman 

im 

.2 007 Present: 	The Hon'ble Mx.G.Sharthappa 

	

Qy 	 Meniber (J) 

	

VL Rt4be- 	 . 	. 	ThéHon1le-MrG.Ry, ember(A). 

	

j\ 	5WtQ %vnw • 	.. 	 lear 	counsel for tl  

• . . . - Applicants is. resent. 4  ervice is awaited. si4 

Mr.G.Baishya, learn. Sr.C.G.$.0 is rëpresenting 

the Respondents otice id sufficient. Respondel  

are permitt o file written tement within fd: 

weeks. fro today. Applicants are per I ed to file tl 

/rejo er, if any, within 15days'tiniefrOm edat- 

ceipt of written statement. 	- 
- - 
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tk k4; 

27.4.2007 Mr.R.Mazumdar, learned counsel for the 

Applicants is present. Service is awaited from 

Respondents 1 & 3. Since Mr.M.U.Ahmed, 

learned Sr.C.G.S.C. is representing all the 

Respondents, notice held sufficient. 

Respóndènts are permitted to file written 

statement within four weeks from today. 

Applicants are permitted to file their rejoinder, if - 

any, within 15 days' time from the date of 

receipt of written statement. 

Post before the next Division Bench. 

30.5.2007 

L5 CIA- 0 
/bb/ 

t 
Mr. M. U. Ahmed, learned Addl. C.G.S.C. 

is gratited, on request, four weeks' further 

time to file reply statement. 

Post on 29.6.2007. 

Vice -Chairman 

Mexnber(A) 
/bb/ 

Counsel for the respondents want.ed 

time to file written statement. Let it be done.. 

Post the matter on 23.7.07. 

va LJ3 

\'ice -Chairman 

23.7.07. 	Counsel for the respondents prays 

for adjournment for •  filing of written 

statement. Let it be done. Post the matter 

on 23.8.07. 

Vice-Chairman 



..'-.- 	
" 	

••r'-'--'- 	 'NI1IàS 	4 S - .-.. 

a 

• 	 23.8.2007 	Post the case on 18.9.2007 granting 

• three weeks time o Mr.M.U.Ahrned, 

learned AddI.C.G.S.C. for filing of reply 

statement.' / 

Vice-Chairman 
/bb/ 

18.9.2007 	Asrequested, !urftlér  time of three 

weeks is granted to Mr.M.U.Ahmed, 

learned Addi. C.G.S.C. 
• 	 Post on 11.10.2007. 

Vice-Chairman 
/bb/ 

09.10.07.1. 	 None appears for either to the 

parties. No reply has Yet been ified 

	

• 	 in this case by the Respondents. 

Call this matter on. 21.11.07 

	

• 	' 	 requiring them to file reply in this 
case. 

Send copies of this order to 

* 	 the Applicant and the Respondents 

in the address gwen in the Onginal 

Application. 

7&O 	 (Khushirain) (ManoranjanMohanty 
Member(A) 	: Vice-Chairman 

(pAJ er.e_cp o''t- 	 • 

j) 	p 'ç 	 • 	 • 	 .'•' 	 • 

tk 'y4 



/) 
O.A.25/2007 

21.11.2007. 	No written statement has been filed 

in this case as yet. 

Call this matter on 	7.12.2007 

awaiting written statement from the 

Resrondents. Last chance is aiven to the 

Respondents to file written statement by 

that date; failing which the case shdll .be 

V 	 proceed 	exparte and the matter shall 

be decided on the merits of the O.A. 

• 	 without written statement. 

V 	
V 	

Send copies of •this order to the 
V 

	

	 Respondents in the address given in the 
V  Original Application. 

Z(Kushiram) 	 (M.R.Mohanty) 
Member (A) 	 Vice-Chairman 

/bb/ 

0712.2007 	written statement has already been 

filed in this case,after serving a copy on the 

learned counsel for the Applicant. 

U -V  o-  

1- 	/&e1-, Subject to legal pleas to be 

examined at the time of hearing, this case 

is admitted and set for hearing on 

01.01.2008. 

M4 t5L€-P. 
V 	

/bb/ 

9r 	01.01.2008 

V1\) 

\-_ 7 
fr 

V 	
Ibbl 

(M7 	2JJ  

(Khushiram) 
	

Moan) 
Member (A) 
	

Vice-Chairman 

On the request of Mrs.P.Rai, learned 

counsel for the Applicant, call this matter on 

07.01.2008. 

(Khushiram) 
	 (M.R.Mohanty) 

Member (A) 
	

Vice-Chairman 

411 
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O.A. 25/2007 

[sYJsW•iI.] On the (,equest of Mr.R.Mazumdar, 

learned counsel appearing for the Applicant 

(made in presence of Mr.M.U.Ahmed, learned 

Addi. Standing counsel for the Union of India) 

this matter stands adjourned to 08.02.2008. 

IKhushiram) 	 — iM.R.Mohonty) 
Member (A) 	 ice-Chairman 

Cl ( 

I 

'.• 	 :H 

/bb/ 

I 

 08.02.2008 

C 	
- 

On the prayer of learned counsel 

appearing for both the parties ,call this 

matter on 25.3.2008. 

Liii 

AKhu 1~-am) 
Member (A)  

(M. R.Mohanty) 
Vice-Chinmn 

/ 

CQs 

~_q-v 

25.03.08 	Call this matter on 12.05.2008 

before the Division Bench. 

(MOL) 
Vice-Chairman 



12-05-08 	On the prayer of learned counsel for 

the Applicant call this matter on 3.06.08. 

t\k) 

\Cr 	or2v 

'4rr 

thuhir) 	(M.R.Mohanty) 
/ Member (A) 	Vice-Chairman 

pg 	( 

03.06.08 	On the prnyer of Mr R. Mazumdar, 
learned counsel for the applicant the  
case is adjourned to 19.06.2008 for 

(iiiram) 	 (M.R.Mohanty) 
Membe4A) 	 Vice- Chairman 

10 

C.4M- 

- 	 i—s 

19.06.2008 	Mr. 	H. 	Bezbaruah, 	Advocate 

Crepresenting Mr. R. Mazumdar, learned 
counsel appearing for the Applican)seeks an 
adjournment of the hearing of this case. Mr. 

1)  M. U. Abmed, learned AddL Standing 
bouñsel appearing for the Respondents is 
present 

Call this matter on 0.08.2008 for 
hearing. 

(KI(ushirani 	 (M. H. Mohanty) MembeA) 	 Vice-Chaian 
hn 

05.08.2008 	Call this matter oi 1iA)9.2O08. 
s 

T 
Vice-Chairman 

910 
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O.A. 25 of 07  

1I.09.2008  None appears for the A'pp1icrt. 

HOwever, Mr. M. U. Ahmed. learned Add!. 

Standing Counsel appearing for the Union of 

India is present. 

Call this matter on 10.11.2008 for 

hearing. 

M. N. Molianty) 
• 	im 	Member(A) 	 Vice-Chairman 

' 	i 	. 	.• 	 tH. 

10.11.2008 	Mr H. Bezbaruah, Advocate, makes a 
• 	 I 	 . 

prayer seeking adjournment of the hearing 
of this case to tomorrow, 11.11.2008. Mr 
M.U. Ahmed. learned Addi. Standing 
Counsel for the Union of India, has no 
objection. 

Call thismatteron 11.11.2008. 

(S.N.Shukla) 	(M.R Mohanr) 
Member (A) 	Vice-Chairman 

nkm 

Is 

	

_ 11.1 1.2008 	Heard Mr.R.Mazumdar, learned counsel 

for the Applicant and Mr.M.U.Ahmed, learned 

Addl. Standing counsel for the Union of India in 

part. 

Call this part heard matter on 19.11.2008 

for fuaring. 

(S;. ukia) 	 (M.R.Mohanty) 
Member (A) 	 Vice-Chairman 

/bb/ 

	

19.11.2008 	Heard the learned Counsel for the 
parties. For the reasons recorded 
separately, this O.A. stands disposed of. 

(S.N. Shukla) 	7((KFR,' tw. "anty) 
Member (A) 	Vice-Chairman 

nkm 

--/ ,J- 

j 

Z,- 

I 
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CENTRAL ADMINISTRATIVE TRIBJNAL 
GUWAHATI BENCH, GUWAHATI 

O.A. No. 25 of 2007 

Date of order 19th  November2008 

Pharmacist Raj Ku mar Smgh 	 Applicant 
By Advocate Mr. R. Mazurndar 

	

Versus 	 -- 

The UOI & others 	 .. 	 Respondents 
By Advocate Mr. M.0 Ahmed, A.C.G.S.C. 

CORAM 

The Hoifble Mr. Matioranjan Mohanty, Vice-Chairman 
The Hon'ble Mr. S .N. Shukia, Member [Adrninistrative] 

Whether reporters of loGal newspapers may be 
Allowed to see the Judgment? 

Whether to be referred to the.Reporter or not? 

2. 	Whether their Lordships wish to see the fair 
Copy of the Judgment? 	 , e~iNd 

\O 

I 

L. ; 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI B]NCH, GUWAHATI 

O.A.25of2007 

Guwahati, this the 19th day of November, 2008 

The Hon'ble Shri Manoranjan Mohanty, Vice-Chairman 
The Honb1e Shri S.N. Shukia. Member [Administrative] 

Pharmacist Raj Kimar Singh 
Force No.731550178 
Presently serving in 114 Bn. 
Central Reserve Police Force 
Hospital, Tura, West Garo Hills, 
Meghalaya 

Applicant 
By Advocate Mr. R. Mazurndar 

Versus 
I .The Union of India, through the 

Secretary, Ministry of Home Affairs 
New Delhi-i. 

2.The Director General of Police 
Central Reserve Police Fore, 
Lodhi Road, COO Complex. 
New Delhi-I 10 003 

3 .The Director [Medical] Directorate 
General, CRPF, East Block, 
10, R.K.Puram-1 10 066 

Respondents 

By Advocate: Mr. M.U. Ahmed, A.C.G.S.C. 

ORAL OER DATED 19.11.2008 

Manoranj an Mohanty, Vice-Chairman:- 

Applicant is a Pharrnaóist engaged in Central Reserve Police• 

Force [CRPF]. Pharmacists of CRPF were granted Assured Career 

Progression' ACP} benfits on completion of 12 years and 24 years 

of services w.ei. 09,0& 1999. While doing so, the Respondent 

Organisation, it is alleged, acted discrirninately. While grasucii 
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benefits in Central Govt. Health Services [CGHS], Pharmacists [of 

CGHS Orgnisation] were taken from the pay scale of Rs.4500-7000 

to the pay scale of Rs,6500-I0150.0 but in CRPF Organisation, 

similarly placed Phannacists were granted a, lower pay scale i.e. 

Rs.5500-9500 only. Some of the personnel [Pharmacists] of CRPF 

represented against such action of their authorities. While 

forwarding the said representations, the Add!. DIG, Bihar Sector 

Hqrs. of CRPF at Patna noted as under [in his forwarding letter dated 

05.09.2002];- 

"As per. current scenario, it is well evident that 
the Pharmacist posted in para military forces have 
more duties and responsibilities rather than 
Pharmacist of CGHS Department. Hence the 
Pharmacists of CRPF may also be allowed the 
benefits of the ACP Scheme at par with the 
Pharmacist of CGHS Department." 

At the hearing, Mr. Rajesh Mazumdar, learned 	Counsel 

appearing for the Applicant, 	submitted 	that similarly placed 

Pharmacists [of CRPF, as that of the present Applicant] approached 

the Principal Bench of this Tribunal in O.A. No. 1080 of 2007 and 

the said case was disposed of on 06.05.2008 with grant of liberty to 

those Pharmacists Applicants of the said CasOA.No. 1080/07] to 

represent to their authorities to give consideration to the matter in 

issue and that the appropriate authorities of Govt. of India are now 

engaged to give consideration to the matter of granting the pay scale 

of Rs.6500-10,5001- on grant of ACP benefits w.e.f. 09.08.1999. 

Having heard M. Rajesh Mazumdar, learned Counsel 

appearing for the Applicant and Mr. M.U. Ahmed, learned Adona 
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Standing Counsel for the Central Government, we also remit the 

matter back to the Respondents to re-consider the grievances of the 

present Applicant and to grant him relief, as due and admissible 

under the law, and, while doing so, they [Respondents] should give 

consideration to the fact that Pharmacists of the 

CRPF/Hospitals/DepartrnentS are doing the same job as that of the 

Pharmacists engaged in Hospitals/Departments of the CGHS 

Organisation and that therefore, there appears to be no reason to 

discriminate in the matter of granting pay/salary/ACP benefit. 

"Equal pay for equal work" being an important segment of Healthy 

Personnel Management, the RespondentslGovt. of India should 

consider to grant the same pay/salary benefits to its employees 

discharging the same nature of duties being posted in different 

departments of the same Government This exercise need be 

completed within a period of 180 days from the date of receipt of a 

copy of this order. 

With the above observations and directions, this case stands 

disposed of. 

Send copies of this order to the Applicant and 	the 

Respondents and free copies supplied to the Advocates of both the 

side 

[S.N,Shukla] 
Mernber[A] 	 .14 

Vice-Chairman 

cm 
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IN THE CENTRAL ADNINISTRAIWE TRIBUNAL: 
GUWABATI BENCH: GUWAIIATI 

ORIGINAL APPLICATION IO 

Pharmacist Raj Kumar Singh 

The Union of India and others 

0 

Sl.No. 	Parlicular 

List of dates and synopsis 

Original Application with verification 

Annexure I-  Copy of the Order dated 9-

8 -1999 

Annexure II Copy of the Order dated 9-
2-2001 
Annexure III -  Copy of the order dated 

13-1 1-200P 

Annexure IV- Copy of the order dated 
1411112002 
Annexure V- Copy of the order dated 
04-10-05 

Annexure VI- Copy of recommendation 
dated 5-9-2002 
Annexure VII- Copy of signal dated 16-
9-2002 from the DG dated 11-03-06 

Annexure VIII - Copy of the 
representation dated 09-10-2003 

Annexure IX-  Copy of the order dated 
12-2-2004 

12. 	VAKAIATNAMA 

LI 

Page no 
A 

1-16 

tfro7 

2i 24 

31 

3Z 

33 

Filelby: 

qj~4J4-/j4Yr 
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LIST OF £ATES AND SYNOPSIS 

9-8-199'? 	 The Government of India introduced the 

Assured Career Progression Scheme to 

deal with the problem of genuine 

tagnation and hardship faced by the 

employees due to lack of adequate 

promotional avenues The &heme 

ensages 'merely placement in higher 

pay-scald grant of,  financial benefits 

through financial up-gradation) 

The applicant is serving as a non-combatised pharmacist 

in the Central Reserve Police Force. A comparison" of the pay 

scales of the combatised and the non-combatised pharmacist 

serving in the CRPF and the personnel serving the Central Health' 

Services would show that the non-combatised personnel (ie. 

including the applicant) are being subjected to discrimination to 

their disadvantage. The coxiparison table is illustrated below: 

Combtise ,harmadst servnci the CRPF 

on initial appointment: Rs. 4000-100-60001- 
ç 	1t financial upcwadation: Rs. 5508-1 7590001- 
On 2 	finandal upcwadation.: Rs. 
Pharmacist  

On inNal appointment: Rs. 4500-125-70001- 
On i 	financial upciracJation: Rs. 5500-175-9000!- 
On 2 	financial ipcjradation: Rs. 6500-200-105001- 
Non-Co batised pharmacist serviuci 	the 	CRPF 	(i.e. 	the 
applicant) 
On initi 	appointnient: Rs. 4500-125-70001- 
On i 	financial upciradation: Rs. 5000-150-80001- 
On 2 	financiaiupcwadatiofl: Rs. 5500-175-95001- 

Applicant most respectfully pray that your Lordships may be 

pleased to direct the respondents to correctly fix the pay of the 

applicant on financial upgradation under the Assured Career 

scheme at par with his counter parts in the Central Government 

Health services and hospitais under the' Central Government. 

I 
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UOUNI 

tt ~_Tyq'ral ;Tq 
Giw;aU Bench 

IN THE CENTRAL ADMINISThA1WE TRJBU1AL: 
GUWAHATI BENCH: GUWAHATI  

(An application under section 19 of the Central Administrative 
 

Tribunal Act, 1985) 

ORIGINAL APPLICATION NO  ..... ... L.4/2OO6 

1. Phrrnacist Raj Kumar Singh 
Force no 131550173 
Presently serving in 114 Bn. 
Central Reserve Police Force 
Hospital, Tura, West Garo Hills, 
Meghalaya. 

APPLICANT 
-'Is- 

The Union of India, Through the 
Secretary, Ministry of Home Affairs, 
New Delhi..-. 

The Director General Of police, 
Central Reserve Police Force, Lodhi 
Road, CGO Complex, New, Delhi-
110003. 

The Director Medical) Directorate 
cGeneral, CRPF, East Block, 10, R.K. 

Puram New, Delhi. 110066 
Respondents 

1.Particulars of the orders against which the application 
is niade. 

This application is made praying for a direction to the 

respondents to correctly fix the pay of the applicant in terms 

of the Assured Career Progression Scheme at parity with 

similarly situated persons serving in the Central Government 

Health Services and the Central Reserve Police Force 
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Jurisdiction of the TribunaL 

The applicant declares that the subject matter of this 

application is within the Jurisdiction of the Hon'ble Tribunal 

and that the applicant is serving within the territorial 

jurisdiction of this Honble Court. 

Limitation 

The applicant declares that this application is filed within 

the period of limitation prescribed under the Administrative 

Tribunal Act, 1985. 

Facts of the case. 

That the applicant being citizen of India is entitled to all 

the rights and privileges and protections granted by the 

Constitution of India, 

That the applicants are serving as Non-cornbatised 

Pharmacist in the 114 Bn, Central Reserve Police Force, and 

is currently posted at West Garo Hil1s Meghalava. 

That the applicant in addition to salary is entitled to all 

the benefits and allowances as are applicable to the Nursing 

personnel and Hospital Staff serving in the other Central 

Government Health Services • at the same rate as is applicable 



3 
	 \ 

to the nursing Personnel serving under the Central Reserve 

Police Force and other Central Health Service 	The 

applicants are also entitled to the same scale of pay as is 
	

LIS 

applicable to the Hospital Staff serving in the Central 

Government Health Services. 

45 That the applicant is a non-combatised employee of the 

Central Reserve Police Force and as such is a c:ivihan 

employee of the force. It would be pertinent to mention here 

that the Central Reserve Police Force hereinafter referred to 

as the CRPF) had given an option to the civilian employees to 

opt to be combatised with certain conditions. The applicant 

herein, along with others did not opt to be combatised and is 

continuing service as a civilian employee. The CRPF after 

implementation of the options availed by the then existing 

civilian employees had started to induct combatised hospital 

staff and only a few non-combatised hospital staff remain in 

the Force as of todays 

4.6 That due to the lack of promotional avenues, the 

Government of India was pleased to introduce a scheme 

termed as the "Assured Career Progression Scheme" 

(hereinafter referred to as the "Scheme"). The Scheme was 

viewed as a safety net' to deal with the problem of genuine 
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stagnation and hardship faced by the employees due to lack 

of adequate promotional avenues, The Scheme envisages 

merely placement in the higher pay-scale/grant of financial 

benefits through financial up-gradation) on to the 

Government Servant concerned on personal basis and 

therefore neither amounts to regular promotion nor requires 

creation of new posts for the purpose. 

A hue copy of the office memorandum 

no 35034-1 / 97-Estt(D) dated August 

9, 1999 issued by the Ministry of 

Personnel, Public Grievances and 

Pensions regarding implementation of 

the Assured Career Scheme for Central 

Government C Milan 'Employees is 

annexed hereto and marked as 

Annexure I. 

47 That the said scheme is applicable to the non-

combatised employees serving the Central Reserve Police 

Force as well and the combatised hospital staff of the CRPF is 

also being afforded the benefits of the Scheme,, 

4.8 That the applicant joined the services of the Force in the 

year 1973 and as such as per the Assured Career Progression 

Scheme, he was eligible for his first ACP benefit in the year 
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1985 and the Second ACP benefit in the year 1997. The 

applicant states that he has been given the benefit of financial 

upgradatton under the Assured Career Progression Scheme. 

and his pay has been fixed at Rs, 5500- 175- 9000/-. 

A copy of the orders dated 09-02- 

2001 fixing the pay of the 

applicant in the scale 5500- 

000/  - after giving benefit of the 

is annexed hereto and marked as 

Annexure H. 

4.9 That it is stated that the Assured Career Progression is 

to be implemented in an equal manner to all the persons 

situated similarhr, i.e. the non-combatised personnel working 

in the Hospitals of the Central Reserve Police Force and the 

persons in the Hospitals under the Central Government 

Health Services, it will be pertinent to mention here that the 

Honble Supreme Court has held that the personnel working 

in the hospitals of the Central Reserve Police Force and the 

persons in the hospitals under the Central Government 

Health Services are similarly situated and thus are entitled to 

the same and equal benefits of pay-srale, allowances etc 

4.10 That it is stated here that the similarly situated persons 

serving in the Central Government Health Services have been 



6 

afforded a higher pay scale on their qualifying for the benefits 

of the ACP Scheme. 

4.11 That vide order dated 13-11-2000, the Directorate 

General of Health Services, (CGHS-ll SECTION had clarified 

that the scale of pay of pharmacists and Assistant Store 

Superintendents in the Central Government Health Services 

lie in the same pay scale i.e. Rs 4500 - 7500/-, and that in 

terms of the accepted policy the second financial benefit 

under the Assured Career Progression Scheme is to be 

allowed in the scale of Rs. 6500- 10500/ -. 

A copy of the letter dated 13-11-

2000 of the Directorate General 

of Health Services is annexed 

hereto and marked as Annexure 

ffif 

4.12 That following the directions of the Directorate General 

of Health Services, New Delhi, similarly situated pharmacists 

serving in the Hospitals of the Central Government Health 

Schemes, Patna have been upgraded to the pay-scale of Rs. 

6500- 175-10500/ - vide order dated 14/11/2002. 

Copr of the order dated 14-11-2002 is 

annexed hereto and marked as 

Annexure IV. 

L 

FIrd 
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4 1i That similarl' situated pharmarits in the Safdurjun 

Hospital jGovefnment of India) have also been the pay scale& 

of Rs. 5500-90001- and Rs 6500-10500/- as and 2nd 

financial upgradation under the ACP Scheme. 

A copy one order showing the financial 

upgradationin the SafdurjungHospital 

is annexed hereto and marked as 

Annexure V. 

4.14 That it would be relevant to mention here that the issue 

of correct fixation of pay of the pharmacist of the Central 

Reserve Police Force was raised by one Suresh Prasad Sinha, 

Pharmacist before the Director. Medical. CRPF, to fix his pay 

at Rs 6500-10500/- instead of Rs. 5500-9000/- at par with 

the CGHS staff. While forwarding the application, the 

Additional Deputy inspector General, BS .Hqr. CRPF. Patna 

had recommended that the pharmacists of Central Reserve 

Police Force be allowed the financial benefits of the ACP 

Scheme at par with the pharmacist of Central Government 

Health Services, since the Pharmacists in Central 

Government Health Services were being allowed the pay scale 

of Rs, 6500/- to 105001- as their 2n4 benefit under the 

Assured Career Progression Scheme. 
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A copy of the recommendation 

dated 5-9-2002 is annexed hereto 

and marked as Annexure VI. 

4.15 That vide signal dated 16/9/2002, Director (Medicall, 

Central Reserve Police Force had stated that orders issued for 

Central Government Health Services is not relevant to the 

Central Reserve Police Force and that the said Suresh Prasad 

Sinha had been granted 2lld Financial Upgradation under the 

Assured Career Progression Scheme correctly, 

Copy of the aforesaid signal dated 16-

9-2002 is annexed hereto and marked 

as Annexure VII. 

4.16 That the applicant had made enquiries and after 

finding that his scale of pay has not been granted at par with 

simijarly situated persons of the Central Government Health 

Services, had represented to the Director (Medical, 

Directorate GeneraL Central Reserve Police Force (through 

proper channel), for correct fixation of pay. 

A copy of the representation filed by 

the applicant is annexed hereto and 

marked as Annexure VIII. 

11  
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4.17 That instead of forwarding the representation of the 

app]icnt to the appropriate authorities, the Inspector 

General of Police did not consider it fit for onward 

transmission and referring to the signal passed in the case of 

Pharmacist Suresh Prasad Sinha dated 16/9/2002. held that 

since the orders issued for the Central Government Health 

Services is not relevant to the CRPF. 

A copy of the communication 

dated 12-2-2004 is annexed 

hereto and marked as Annexure 

4.18 That it is stated, that similarly situated personnel 

working in the Hospitals of the Central Government Health 

Services have been allowed the scale of 6500 to 10500/- on 

their attaining the 2 benefit of the Assured Career 

Progression Scheme. 

4.19 That it is stated herein that both the applicant and the 

pharmacists working in the hospitals under the Central 

Government Health Services have a basic pay scale of Rs. 

4500 to 70001- and execute similar nature of jobs. The 

applicants are entitled to similar treatment with the 

pharmacists working in the Central Government Health 
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Services and the Safdurjung Hospital with regard to the 

financial upgradation under the Assured Career Progression 

Scheme 

5. That it is submitted that the respondents have 

discriminated against the applicant vi-à-vis similarly 

situated personnel in the Central Government Health 

Services and the  applicant herein is challenging the 

discrimination on the following among other 

Grounds.  

5.1 For that the impugned actions of the respondents are 

illegal and arbitrary and are without application of mind 

and, as such, are not tenable in Laws 

52 For that the respondents have resorted to discrimination, 

inasmuch as, the applicant has not been afforded similar 

2nd financial upgradation benefits under the Assured 

Progression Schemes with similarly situated 

counterparts wcrking in the Central Government Health 

Services. it is submitted that the applicant and the 

counterparts in the Central Government Health Services 

are both Central Civil Employees and thus are liable to 

be treated equally. 
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- ' 

	

5.3 For that the respondents have not denied the fart that the 	\ 
\ \ 

	

similarly situated employees of the Central Government 	- 

Health Servicesare allowed financial upgradation in the 
Qt 

higher pay scale of and that the applicant is liable to be 

treated equally. The respondents have refuted the claim 

of the applicant simply on the ground that the orders 

issued for the Central Government Health Services is not 

relevant to the CRPF, The respondents have overlooked 

the fact that it is they who have to pass appropriate 

orders to restore equality between the similarly situated 

persons executing similar duties, 

54 For that the respondents have ignored the fact that the 

Honble Courts of law have already held that Civilian 

Staff serving in the Hospital of the Central Reserve Police 

Force are similarly situated as Staff serving in the 

Central Government Health Services and thus should be 

treated equally and at par. It would be relevant to 

mention here that the issue regarding whether the 

hospital staff of the CRPF are similarly situated as the 

staff serving the Central Government Health Services 

and whether the Hospital staff of the CRPF would be 

eligible to similar allowances and parity of pay with the 

CGHS employees was raised in the cases regarding the 



12 

payment of Hospital Patient Care Allowance to CRPF IK 

employees The matter was taken up before the Honble 

Supreme Court by the respondents herein and the 

Hon'ble Supreme Court had held that the hospital staff 

of the CRFF and the CGHS being similarly situated:, the 

former would be eligible would be eligible for the said 

allowance, 

5.5 For that a simple comparison of the pay scales of the 

combatised and the non-combatised pharmacist serving 

in the CRFF and the personnel serving the Central 

Health Services would show that the non-combatised 

personnel (ire. including the apphcant) are being 

subjected to discrimination to their disadvantage. The 

comparison table is illustrated below: 

Combatised Dharmacist servinci the CRPF 

On initial appointment: 	Rs. 4000-1 00-60001- 
On I financial uprada'tion: 	Rs. 5500-175-9000!- 
On 2 financial upradation: 	Rs. 6500-200-10500!- 
Pharmacist servinc in the CGHS: 

On initial appointment: 
on 1tfinan1aI upcjracItion: 
on 2 financial upcira clation: 
Non-Corn batised pharmacist 
applicant) 
On initial appointment: 
On 1 financial upciracialion: 
On 2' financial upgraiation : 

Rs. 4500-125-70001-
Rs. 5500-175-90001-
Rs. 6500-200-105001-
servinci the CRPF (Le. the 

Rs. 4500-125-70001- 
Rs, 5000-150-80081- 
Rs. 5500-175-95001- 
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The discri!riination is being meted out in granting the 

financial benefits under the Assured Career Progression 

Schemes, 

5.6 For that it is stated here that the combatis.ed 

pharmacists are also being afforded the higher pay scale 

on their attaining the financial upgradation under the 

Assured Career Progression scheme at par with the 

iersonnel serving the CGHS. 

5.7 For that the applicant has been subjected to gross 

injustice, inasmuch as his application was never put 

before the appropriate authorities for due consideration 

and was rejected only on the basis of a signal which did 

not relate to him. 

5.8 For that the applicant has been subjected to gross 

inequality when he has not been afforded an equal pay 

scale with similarly situated persona. 

5.9 For that the action of the respondents in denying the 

applicants the equal benefit of financial upgradation 

under the AC? Scheme which is allowed to other 

similarly situated persons is in clear vioiaiion of the 

principles of the equalir and as such the respondents 

are liable to directed by this Hon'ble Court to grant the 

similar pay scale on financial upgradation under the 

AC? Scheme, 
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5.10 For that the respondents have acted in gross violation of 

the principles of equa1 pay for equal work 

5.11 For that it is submitted that since the equali±y of persons 

working in the hospitals of the Central Reserre Police 

force with the persons serving the CGHS has already 

been settled by Courts of law, the art of the respondents 

in attempting to curtail the entitlement to equal pay is 

without any force and against all canons of law. 

7. DETAILS OF REMEDIES EXHAUSTED: - 

There is no other alternative and efficacious remedy 

available to the applicants except invoking the Jurisdic:tion of 

this Hon'ble Tribunal under section 19 of the Administrative 

Tribunal Act. 1985. 

IITM 

The applicants further declare that they have neither flied any 

application, writ petition or suit in respect of the subject 

matter of the instant application before any other Court nor 

any such application, writ petition or suit is pending before 

any of Court or Tribunal. 
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9 RELIEF SOUGHT FOR 

Under the facts and circumstances stated above the  

applicants most respectfufly pray that your Lordships may,  be 

pleased to grant the following reliefs to the applicant. 

8.1 Direct the respondents to correctly fix the pay of the 

applicant on financial upgradation under the Assured 

Career Scheme at par with his counter parts in the 

Central Government Health Services and hospitals 

under the Central Government; and 

8.2 Grant the cost of this application in favor . of the 

applicants and against the respondents; and. 

8.3 To grant such further or other reliefs as this Honb1e 

Tribunal may deem fit, proper and necessary in the 

interests of justice and in the circumstances of the case. 

i) IPOnumber: £_9339 
Date: 
Issued by the Guwahah postt office 
Payable at Guwahati. 

iO. LIST OF ANNExImES: 

As stated in the Index to the application. 

I 
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VERIFICATION 

1. 

aged about .years. 

serving in the Central R&erve police Force, do hereby 

solemnly verify that the statements made in paragraphs no 

1kre true to the best of my know1edee and 

the statements made in paragraphs being 

matters of records are true to my information derived there 

from and which I believe to be true and the rest are my 

humble submissions before this Honb1e TribunaL 

And I sign this verification on this 	day of 

2007 at Meghalava. 	e. 
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pinyee and shall hnvc no Hevance to his cn1uritv pOsi!ion. As such. thcr: shitil he no 

upgt UdBLiOn 141r the senior employee nu the ground that the junior employee 
ifl the grade jieS got higher pRV.SCnIC und:r the ACt' Schtcm: 

On upgradation unrIc the ACP S:hcnic, py of a0 employee shall be fixed uncr the 
provisions, Of FR 22(1) n I subject to a ritiiiinium financial benefit of Rs. iiO/-  as per the 
Departntcñt Of Personnd and Training Office Mcntorandun-i No.1/6/97-Pay.i dated July 5?1999. 
Thc 	1 4 a1 benefit allowed ;;nrbr hc ACP Scheme shall be !inai Rr.d no p8y-LL'a(On benefit 
3h3i accrie at the lime oi rr.giitap r o rn tio  i.e. posting against a functiona( post in the hig,her 

• 1 
- Granof liicr pay-scale tinder the ACP Scheme shall be conditional to the fact that an 

ernoloyce; whilc accepting (hc said benefit, shall be 
for. regular promotion on Occurrence of vacancy stibicqucnlLy. hi casç he refuses 

to a(cq,t: Ihc higher post .cin rc:guinr promotion subseqticnuy, hc shnU be subject to no?rnal 
dcbarrnenl for regular promtitiori as orescnhcd In (lic gcncrat instructions in this regard. 

: HdWCvC r1 
1

,  a .t and when hc acccpb regular promotion thcrenlicr, he shall become eligible for the 
scit-ond .  tspgrn(tnlk4u utirlor tki.cp sIteuc Oilly ofler ho coniplctci the required clitbl(ity ..  0~ :ciod -uiitkr  the  ACI' Scheme in that higher grade ubJcct to the condition (lint thc 

rlo ruol r which he was dc:brrrJ for icgutnr promotion hnl1 itot cowu (or the purpose. For 
.cxamplc, if 0 person has  got ttic Iinencii up.gradation Rf(cr icndcring 12 years of regular scrvicc 

nd .iflcr 2 ycars therefrom if he n:fuscs rcgulôr promotion and is consequently dr:barrcd for oiic 
year and subsequcnUy he is rrotllotcd to the highcr grade, n rcgiilr [fli9 nftc:r completion of 
15 years (12+2+1) or retar Service, he shall be- cligibkeonsidcr;ttion for the second 
upgiadaion under the i\CP Schcine only aI ring ten wore years in addition to two years 
of service nirendy rcndcicd by him after lI:c lust (1nancial upgrnda(iii (2+ W) hi Thn( higher 
idc i.e. atcr 2:3 years 02•1 2 I I(.)) of icguiar service b':c;iric the deb,iriiicit( period of oc 

ycr-c3nnot be bkcn into acc'unl Ic vrd; the ,rcquircd 12 yca.o(rgular SerVie in that highcr 
radc: 	- 	 .. ' 	 ' 

• 	

6/- 

- 	- 

:42', 
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'F  

the rnaucr Of (flCliflayfpcwJ(y proc dings
.  gnt t( bcnc(its undcr the  /CfflCShflhc si jec to ulc avr1 	normal pronotjcn Soch CaSeS shaft therefore 4  be th provi On i;( Lcvant CCS(CC.\) Pules i9;s nud inurtonii thercunder; 

1.2. 	.flhc pc000scd ACF Sdicint: coiitc:npa(c merely I Jçjj 	Q:fQfltj 	in the :gh 	av-scak/grnt of 	anci1j b lcfits only and shall not 	ount (0 at:Ua!/1UnCUOnal myi 	of ic I i . 0VCCS cu11o:rcd. Siri 	ordcrs rcgtttding r:Scticn in Promotion erc :p;:H only  III the case cf rcgil{ar wmu1ion, rccrvnhjn ordcr'rotcr 511a11 iit RpP1Y to tli :\C Sch:zic whi;tt linll tciid it.s bcc iiLc uflhfonnly to t!l cligibk SCjST 	ouioyccs also a 	cr 	cf 	3r/1Ilc[ ion;tI (auaJ) promciion Uc Cadre Con(roiIju2 Authoriie !;::U 	ure' ha alIr 	aHq crthçs r- actjNcc 

-4 

flIi; 	1crncS, fldUding 	-u rOnticn.sc::e. in various 1 	
... 	 S 	(CC C0 QU 1110 	to he 	:ratjof!al 1(;r hc COflCCrnCU Ceri 	o c:rlOtccsL i Cwvr 	sc 5crncs, shall cotru n, 

	

 ccncurrcndy widi the ACP 	l Scu 	T:c Adinirk 	';' .1iSI ',Dpnrncut 
-- not th 	 ihil I1av 	the Cpt:o 	w the rnatcr to chuosc 	tvcn thc two SChCtUCS ic. e.i3ting time-bound promotio;i or thc AC Sc:cwc 1w v:uiOuS cvgcrics of - mp(ov-cs iiowvcr ,  in case of Jtc existing tirrc-oucd promotmoc scheme to ü At_P Scheme, ati stipulations (viz. r :'c' 	motion. redisttibu 	

f poc. ufgd3(iOQ involvjnr hi3licr funcioual duLic, c(c) rnadc er the foncr (::xi.stin) schcn xould ccasc to be operative. Th ACP Scheme shall have to dpted d its totality: 	.. . 	 - 

. 	 incise of an 	cicyce dcclatj suluS 	hi/hcr Or niion 	d ,: C:c ! 	azisIr tC 	 C (CU 	thc rular 	tctietcd by li'ur./bcr in the previous . 'shall be coured lon with hisfn 	relar scicc in hiThr new organisation for :he puPQ5c:Qf giving firardai up'dati;0 ucdcr thc Scheme; and 

5. tbicct to Condiuu No. it a o c  in CflScs where the etnptoyecc have atri alv completed 

	

!years uc.:gul SCicc, cvith.ur wiUjout a pronioUon 4  the sccond finaucini upiradation under 	
, 

	

cheme'tat1 be gractted dirUy. Further, in order t o .  rationajise unequal levd of stagnation, 	: of surplus regular scrvic (not taken into account for the first upgrndnion under the tcrne). slilt be given at the u1squcii( sage (sccnd) of financial upgradution under (tie ACPSchcnc as a One timc rflcasurc. lii O(hcr word,:'ju respect of crnployccs who have already eret 	than 	 ycnrs'b ~  ut ies Uurn 24 years of regulni scrvicc. while tlic lust fun_ u1 	shall 
be granted ünrnu:diatcly. thc surplus regultir ;crvicc beyond Cite first 12 years 	, ml also be counted towtrd the next 12. yc 	of rclar scicc required for grant of tlic ccod 1'mcia1 

upgradntion ant!. conscquctiUy thcy shall be considered for time st:cond fiiuutcil togr:l(JjØfl also as and when they COmplete 24 yemu-s 01 tcgular Service wi(h.Du( waiting - for  Cornplctior of 12 more YCflxS of rcguiur Servicc after th first financial upgr:tdcnion already 
, garttcd under (lic Scheme. 

. 4 

-4. 

..,. - 

•r' ? 

-- 

(KK IHA) 
D'ric t or('EcfabIish,rlen 
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[2JiPSNCEPARA 7 OF /NNEJiOc THIS OFFICEMoANtj 

(Rs) 

2. 	S-2 	12-G1U-6O3j5O.5.34U . 	. . 

3. S-3 26O-6.3300..70400O 

4. S-4 Z7SiI-70-313U0.75-4400 

6. S6 320015-4900 

U-UO-601)IJ 

 S-9 5U00-150-8u00 

 S-lU 	I 55OO-[75-9OOO 

IL --i. 5O.2OO-iO5iU 

U. S-13 7-150-225-[15)0 

U. -  7SUO-250.120i0 

UI. S45 8000-275-13500 

Ii. 10000-3I5-15100 

5-21 12900-375.1650Q 
17. S-23 12000-375-180w.) 

18.1Sz4 J i4iju4) 

/ 
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T-: 	 fr14i 	Et'200I 

$ T19 	1T- 73 1550 78 q*IST TrqtqTT fi iT 
fi 31T 	. 	t. 3T,t1zt 	iTZ(T9T T[ €TT-3503L+/ 1/97/-7-kT 
fr(i 09/8/99 ZT 4U4T-35034/I/97-%Tr 	1V1-1Tt fiii 10/2/2000i.' 

	

rT1 	i 1! i1ii i, o-fto 	tf 	T T--31T5- 3/2 0O0- 

	

f 	04/5/2 000 Th't;T-4UT9TiRTT atIT VtF,-311T22 Kq 
V. fft- it. TiftIT 	r3 	T1T1T 1fdTñT fT 

12 	 T9'ZTTT.5000-I50-8000 
Jj 	------ -- 

4 1i 09/8/99 TT iTT 	 = iF 6 6375-00 • 	
fi 09/9/99 Tt, ffl! 	= F. 6500-00 
i.500- 12-7000 TT Vi 	TTT fri 

1T1T1. 5000-150-000 ir = . 6650-00 
f9i 9/81 99 ii 

24 	 TZT I 	9TTT • 5500-175-9000 

1iY 9/8/99 	1T 	 =F. 65W- 
H 	 . 9/8/99 	 1.5000-

150-8000 iliT Vi  FfhM Nff 

qT 

9' 	9Tr. 5500-175-9000 	mF. 690G- 
f7oi 9// 9e wt 1T frtTTUT 

3FTft FT 	fIi 01/8/2000 ift F. 6900/- 0 F-.7O75/- 

1rftTT-T1 	TTT iTtfrT rgu f- q 

V212 00! It 3ifi 

r 	I 	
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OFFICE OFT}IE COIVANDANT-10Bn, RAF, CRPF, 

MERRUT, UTTAR PRADESH 

letter no P-I-.1/2001-108SRC-I 	dated.9 Febrwy 2001 

O'YfCECRDER 

The pay scale of Force no 731550178 Pharmacist 

Rajinimar Sinh of this Battalion is fixed as follows are per 

Govnct of India. DOP&T OM no 35034/11971 Estt-li dated 

09-8-99 and no 35034/ 1/97-Estt D Part IV dated 10-2-2000 

and Director Medical, Directorate Genera1 CRPF letter no P-V111

3/2000-Med-I dated 04/ 5/2 000 and. FR (1) (a) (i) in terms of the 

ACP Scheme: 

on complet on of 12 years nev payscale Rs. 5000-150-8000 

(A) 	pay as an 09-8-99 

• 	(B) 	pay on 09-8-99 after notional 
• 	 Increment on Rs. 4500-125-7000 

(C) 	Pay fi'ed on new payscale Rs. 5000 
• 	 - 150-8000 on 9/81 99  

Rs. 6375-00 

Rs. 6500-00 

Rs. 6650-00 

Ocppnof24 yars 	 550Dj7.5 -9000  

• 2. 	 (A) 	pay as on 09-8-99 	 Rs. 66 501 - 

pay on 09-8-99 after notional 

Increment on Rs. 5000-150-8000 Rs. 68001- 

(C) 	Pay fed an new payscale Rs. 5500 

-175-9000 on 9/8/99 	 Rs 6900/- 

Ndincremeflt on 01/8/2000 from Rs. 69001- to Rs. 7075/- 

Approved as per office notes dated 7/21 2001 of the 

commandant) 	
- 

eknd.Rkfat. 10 	Batlia, 

RAF, CRPF, Merut. 
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"uject 
• 

].'v'.n flhi;nr 	: I)?.iIIi 
ii)t."d the 	/?—//.. 2CD 

'fIic 1'Ld .1. Lon a]. /.1jt /Lputy Di.re ctoi' , 

• 	•1 

t.i 

em))t.;i LJ•Ci) (f 	.t..0P, 	3cherne. jfl 	 1;.. 
.• J 	j• 	f J);.••1a(.j ? 	Jj 3ijtf1t St.:oj 

'J 1; i den t ad 	Lore Superinten I en t :i.t 
3?iJ OU L.tde De1.1 -ii 

I 
am cli 	Led t Sy t1)t the lntter re; JJnpiEIueII Lnt.ion of A C 2. 3chcnie in !'e 3pect CL l;he o t CL Phtti:c.Lt, 	1. 	L Sto?C &lpc!jfltendeflt and u 	flu 	Tii'L 1 t 	. , r2JhJ and Outside CMIs, r ! L Was t;dn p•'• 	UCJP.T 

The f)• () }' T ha cJs;rjfj.d that 	two in tho hJ.ei- rchy i.e. the Scale of iixJacic A ttnt S;r .'Superjnteridcrit ito in the :Hflt ).y Sca.1 i.e. flc0L+5oO_7000/_, li -i ternu3 oC 'o1 L'y 
 in the 	istthg hierchy albeit two COfl5ocuLjvi 	rac1e.g .e.tug in the same Pay Scales' and 

the se cond Lin n dr]. up';tcaLj. c'ri rn y he a110ç1 in the SCaI or o5oO—i05oo/. 

You are re.que sted 
Ca3e:3 of i'nrm; : cnci 	erul 

"I /' 
_c• 

l:o settle the pencJi.ng 	j th cOmp]jai0 V' p' i' U • 

!2 Jf)r.:.t 
(MISS h'I1r•u pi)ju) 

111 iEC'1'ofl  
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OF' INDIA 

	

OrF1C O T1 	A !i1T1OI•AL J)IR1CTOR 
C J4T!t A h (V FiM NT HALTU S CflRM3 

54 .CTflhj\c)JU l3&GrpATNA-800001 

• 

In pursuance. of D.0 	 Delhi ltter No,A60015/8/ 
• •• OO1-CGHs.II datod OB,8e2OO2thø u)dormortiong 	Gr.I, 

Nurse harmacist un-C1erk have 'been allowed II 44d. 
;iai0ia1 upgradatjtjn under ACPScheme.Par So1e as metioned 
- 	anst each po$t in A-r-ex'ure"! iThe Basic pa has boo.' fixd 

the Provi1 	of F1.22(I)()(1)5ubjoot of minjmuxn beofit 
VR S.. 100/_ 	 - 

If the above oficul will be on rogu1r leave on the 
date of ficitior thøn the bnfjt of 11ay fixation will be 
admiSSiblq from the date of their Joinirp,  or,  duty. 

Xri case any 	o;/dj3cripa.'c ios found in Calculation of above fixtition 15 £ix iftsund at later Stage roSuIti 4 g oven 
eoe89 Payment of Py & tllrw.'o 1 Shall he recovered in one 
lumps-sum from this futuro paymot or any other due as caSe ma be. 

/ 
- 	 (Dr.S N .Alam) 

]ncist- 

	

0 attacheA 	 Addl.Direotor. 

• : 	90 P to 	
J 

	

99999 	a 

Through the M.O./C,C&i Di3p.1,23,4 & ]?TC Sub-Diap. 

2AOcutS Officor,1.A,0, M/O.ealth & F.W.Chowranghoo Square, - 	Xolkatta-69, 	 0 

).l)opwty Direotor(Acim),C n J.OSk-II (Sti0n) 

Bhawan f l4ow olhj-110011. 
0 4rA00oufltSectjo1CG9Spat.. 

• 5.5ervjoo Book/Personal Fib 

• 	 V  

( Dr .5 . . . Alan 
V 	 Addi. Director 

Ii 
I 

V.. 
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:ane .:o. sirtLCfl istin; Scale 	of- 	Y as on the Jrade 	y Date of fix Fay..fixed DNI P a y 
-Prontion date frri give It'V ter civ 

CP /DNI 

2 3 	 5 5 qo g 

- -.----:- 5CiEOCO 	C.5.2" 	55O/.5.U1 322OC!5OO C5.5.O 57/ )L..O1 

--' 	-•----- 353/-1.3.31 V  17.3.00 57CVO/_ -9f- 

2O.8.3 	53Q/i..Cl do 2O..33 5700/- 

0.?O3 	535O/-1. 0 i c -  0 2 . 9 . 0 0 S70/- 01.?.01 - 

- 	---- -_- - 	-- 	 'i 	:00/-o_ 	0: --  

• 	: 
. ---- 	22.j. 	V0 	5O/V)i.1 i.i •2 5'TO' 0. 

: -.--, • 	'42E 	Ji. - 	- • 11. 0) "- . 

F 	 V 

_..<. 

Addi;ona! D;rtro; 

- 	 • - 	 • 	N1SA1 CVT 	Ii 
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\ 	 GOVERNMENT OP INDIA 1 	 fi 	i 	rfzr I OFFICE OF THE MEDICAL SUPERINTENDENT 
Ttt7T 3WR!TT T 	.1r1T 	1MiT 

-. 	 SAFDARJANG HOSPITAL & V.M.M.c. r i cr— 110029 
NEW DELHI.110029 

• iTTfNo 103/2005-Adtn;i1I 	
fU/Dated : 

pUrSUflç Lof N4jijt6f Per)flJAr' Pibhc &ieyaflcesL& Pension (DpU.of 
PersojjeJ & Trg.) Noli Block New Delhi O.M.No.35034/l/97Fstt (d)dt 09899 & subsequent O.M.NO.35034/1 /97 -Estt.(D)(\'Q( IV)dI 1 0.2.2000 & .No. 12/26/2000-coord. 
(ci&i:lar no..26/2000) dt,09.3.2000 Mm, of Finane, Depit. of Revenue, New Delhi and 
on tll'ê recomjne1jdatjois of Screening Coniinfttce (D.P.C.) the Gr. 
employees(other than Nursing Stafi) of this ho 	 'B' & Cr 'C' 

spital as shown in Annexure 'A'& 'C' are granted upgradatjon under Assured Career Progressiofl Scheme from the date shown 
gainst their names, subject to the cris & conditions indicated in the Annexure of the above meiitjoned O.M. 

The Group 'C' enployees shown in Atue*jire '13' have exercised their option for fixation of their pay under I S,nd 
ACP frohi'the date of accrual of  existing scale of pay 	 incremët in the  

The pay of all these employee 4, hs been fixed under FR-22(1) (â)(l). The 'i employees as showh in 
Anncxure 'A' Annexbr'13,' & Annxure 'C' areentjtlejto draw arrcarsofdiffcreIlccofpiy 	 0 

	

The fixti 	of pay is subject to post aud[t & in the light of auit obkk'ation, 
overpayment5 made ifiny, cithe in the fom! of arrears or ctherwjse, shlJ beCovered from the 	 r nl aourit di to the official. 	 S  

This iSSUCS with the approval of the Media1 updt. 
CT 'I  
• 	

(LJ.Si3hatja) 
Dy.Directdr(Adrnn . ) Copy Forwarded for informat ion &necessary action lo : 

I.  Accou'nts section in duplicate 2. P.A.O. 
3. P.files of the individual 	4. Indi vidual concerned Concerd Dealing ASSEtS. ...or entry in service book. 	

0 	 04 .  
Ouilce order file /Guard file 

	

.4.• 	.. 
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A,NNEXIJRE-B 

Name of the 	Existing Dale of ~S!Jcaley Pay refixed j5ate of next 
SVnO. 

employee & 	Scale of pay Option for Allowe  .undeTfFR increment if 
designation 	& Pay fixation of (1111) under ACP & 22(1)(a)(1) otherwise 

Immediately pay - Pay fixed 	- from the date. admissible. 
before the - w.e.f Tfjjiion 

date of ACP . Dt:mention 
as shown in CoLO3 
below  

2 .3 4 5 .6 7 	V 8 

i.Sh. Krishan 	iRs.3500-17-5--- 1  01.8.2003 Second Rs.6500-200- Rs.7100/- 01.8.2004 @ 
Ks. Pasrija 9000/- ACP 10500/ Rs.7300/- 

Ph.armacisi Rs550/- I V  Rs.67001 01 08.2005 @1  
14.06.2003 V 	 V V Rs.7500/- 

St. V.C.Tiwan. 
Pharmaci 

R.55GO-i75- 
9000!- 

__ _______ 

01.2034 	Second 
ACP 

Rs.65-00-200- V 

10500/- 
V.R57100- 125/-  
V  

01.08.2005 
RSV7300-12S/- 

Rs.6725! 
V 

V RS.69001- V 

7 1,0.05,2004 
V 

TSTahai R.s.4500-125- 01.9.1999 	First Rs.5500-175- 	1  Rs.5850±125/- Ol.09.200O(' 
ManiNim 7000' AlP 9000/- Rs 602 	12 ,- 
Pharamcisi Rs.5500/- Rs.5500/- 01 .09.200] @ 

09.08.1999 . 

.Rs.6200+125/- 
01 .09.2002 

V . Rs.6375+125/- 
V01.92,:03 @ 
RSV655U±125/- 
01.09.2004@ 
i.6725 ±125/- 

.. V: . 	 . 	 . . 
. 01.0.2003 ® 

Rs.6900±125/- 

- ____ ~4 



CR4 IIE}DR 'rr0. — Oc Opmg iNsPECTORcLOF L'CI 
CFP F. P ATA..- 14 ( HAR) 

NO0P °0  1Ic., 2 3/0 2B5- jdm-I 1 	Dated • the 

TO 

The Director M&ical, 
Dte,0Gerli0. C?F, 
CO Coup1 oX. L odhi Road. 
New Doihi — 03 

Sea, 2002 

-XI 

ub 	1NAcXALUPGR\DATtON UNDER 

N0,761580109 Parrnacist Suresh Prasad Sinha 
Of 116 8rz,c2F has subatitted an application addressed to 
the Director(Hedical) • Dte 0a Genl.pCRPF. New Delhi. reqiie-
C3ting for grant/allow him second financial. upgradat.tOn 
Under A? schmo in the pAyt 1,0.qAlG of RS06500'10.500, 
tn&tead Of Z o 55009000o at par with G(f.S staff, 

• 	 2,, 	In this count, it is intimated tt, the abOve 
pharmacist was granted s. ,arcond fin a nd al up cad ati On tin d eL 
ACP scheme and his pay.was upçjraded frcapa( 5C3lOP5OOO 
8000 to.5500-$000 wof,, 8/11/00 vide Medic Li Dte,, office 
order No 	I3/0l 4éd-I dated 9/3/01.. as per provisiOn 
contained in innexre-'I & II to GCM ON N00 .5034/l/97-EEItt-

• (1)) dated 9/8/99 and ON No, 350 34/1/97...Eatt(l) (VolIV) 
dato&10/2/ 2000c 

3o 	Now the said phaathairequet ted to allOw/ 
grant, him the second financial upgradatiOn U rider ACP scheme 
in the pay scale of ii;650Q-'10.500. instead Cf 450-900O. 
n.the Light af LlirectOrate Genaraip Health Service,(CXHZ-'IX 

action) O?? NO, r'iO0 15/3/A s/200.0 CGHS-II dated 13/11/2000 
(Copy enclosed) 0  As per aforesaid oC0 ON, the pharuac.tat&3 
±cS..IeIhi and ottatde Delhi@ who were in the pay sCale 
of ,40-'7000 ha-been eilQwod .cOnd financial upgradatioii 
in the pay scaie Of 

AS per current scenario,' it is well evident. 
. that. thc pha zai et posted in P a ra...mi Li tary . yo rces have 

more duties and respOnuibillti4aa, rather ,  than the phatIflw 
cieta 	 }I Of COMS Department0  ence the pjrmaçist8 of C'' 
way aX so be all 0 4th2et$ *f ACP scheme it par4th 
tFij5ha3cit 	CGNS Department Since th. app Uc Li on 
of j 	rIidd to the Xiructor (Nedicc.1) • t)te.. 

1lo .C'? o  c'ime Lai enclOsed for favour Of further needfu1. 
. 	., 

DeCiViOfl On application Of avo individual may 
picase be intimated to this office fr 

z ( 2 leaves ) Wn 
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or 	v'Cut ö j óLjtøU w, t',b, K& a!f!iø. 	ttci rø.*".Vt 1 

dated 21/0/20026 

C C0H 	ati ) 
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To 	 / 
- 

- ' 	 The Director Medical, 
Dte. General, CRPF, 	.. 
East Block-lO, Lve1-7; 
R.K. Puram, New Dethi-66. 

{Throngh Proper Channel) 	. 

Subject: 	SECOND ACP OF PHARMACIST IN THE PAY SCALE 
• 	 OF RS.65001- TO 10,500/- 

Sir, 
With due regards and humble submission I beg to subn3.n that 

being a non combotised pharmacist 1-, No.7315502178 Pharm. Raj Kurnar Singh 
• 	am getting pay and allowances/other benefits applicable to civil employees of 

Central Govt. /CGHS. 

2.As per (Jovt. of India, I)irector General Health Services, 
0Nirma.n Bhawan, New Delhi letter datedl3.l1.2000 and Additional Director,. 
•CGHS, Patna letter No.19-3/2000/Esu1141529 dated 14/11/02 (copy enclosed) 
pharmacist of CGHS appointed in the same pay scale i.e. Rs.4500 to 7000/-(as in 
CRPF for non combotised pharmacist) have allowed 1st ACP in, the pay scale of 
Rs.5000/-.to 80.00/- and second ACP (after 24 years of service) in the pay scale of 
Rs6500/- to 10,5001- where as I have been given second ACP in the pay scale of Rs..5500/ to 9000/- only vide 108 BN,RAF Office order No.P.I.J/2001-108-SRC.. 
.1 dated 09/02/200 I whereas I am entitled to above benefit in the pay scale of 
Rs 6500/- to 10,5001- as being given by CGHS 

3 	 Therefore, in view of above it is requested that I may kmdly 
be given second ACP in the pay scale of Rs 6500/- to 10,500/7  with effect from appropriate date.  

- 	4 	 Thanking you Sir 

5 	

0 a. 

4 

Yours fith1Ii11y, 	 Si 

No.73'1'5501 78 Pharmacist 
	 II  

Raj Kumar Singh, 
HQJI 14 Jan, CRPP, 

C/O 56 APO,. 
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0FkCE OF THE IN$pEc1 	
OF POLICE BIHAP SEC 

-- 	 14HAR) 

Oeted, the k')' Feb 2004 
TO 

The Dy Xnwcct;or Galez7al of Poljc 
Central Rcserve Police  porce,  
.3 mshdpu- (Jharkhand) 

J4 

Sub •._ 	51CoND FiN/4cI. UPGRADAflCt. UNDER ACP 
SCHEI1j 

TONOZMAT1SD PHARMST INiH. PAY 

Please refer to Y 
D-I dated 04/02/2 	0ur;Office letter NOPI i/o4 O04 

The pplic 	
ncl u under ACP scheme in the py cae of 	6500- 10 SOC par,  with CGHS employees, subuitted by No, 731550i7 Phrni. /} 	kUmr Sinqhof 114 13n , CRPF. received vide your letter 

instructions 	
been examined in this Office with relevant on the subject0 

n this connection. it is inUmated that, during 
5ep02 a simjr request/c50 of No 0  761580 109 Ph. Suresh Pasad Sinha of 116 Bn (for grt of 2nd financj 	upgrad tjOI-k 

under A chene from pay scale . 5000-8OO to 
k 65Q0. 10500) wa takenup with the Director Medica1 Dte. rCenerl CPFN 

De1, by e1airiin the facts this office .5. 	 letter 	
dated 5/9/0x (Copy enc1oc) with the recomm&daUon to allow/gr 	th benefits of ACP  6chearne to phaacjs Of CPF't 	

thth CGHSe e 
4. 	Responding to the 	O.VCppOga1.tefl4rto 	- 

vide aignal • 	 dt 	16/9/02 (Copy, enc1od) had 
intiated that, the Pha, 

S 	
mas.tsn CF are beg granted the finanai upgraa.atj 5  under ic schz0 orrect1y IflCCOC 	thooI• O 0 MNO, 35034/ 

• 	
/9-7Ett(D) dated 9/8/9 and 

No035034/1/97Estt(D) (i-x' dated 10/2/2000 and the or&ra 
iSUed for CCHS is not reXyant to CaPi, 

--S  

• 	

S 	
T1rcfoe_h application :o Ph, Raj 	mar Siflgh O 114 n is not con s1derj for Onward subMission to Medical 

S 	
Directorte0 The 
info0d to th 	

POsiti 	as explajn above my pl 	be e .ind,LVtduai COncemej. aCcordinly 
Ed: (o J2aau) 	 S 	S 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATIBENCH. GUWAHATI 

- 

Ceut;a1  
IN THE MATTER OF 

2 1  
OA NO. 25/2007, 
Shri R.K. Sgh G u- vv 	ti (er.cb 	if App1icañtN. 

jo 

t-.  

- Versus- 

Union of India & othey 
Rsponde 	 - 

-AND- 
'.IN THE MATTER OF 

Written Statement submitted by the Respondent No. 1 'to 
• WRITTEN STATEMENT: 

The humble answering respondents submitted their written 
statement as follows: 

1(a) 	 ThatI 
..2 	. 

/ T I have gone through a copy of the application served on me and have understood 
the contents 'thereof. Save and except whatever is specifically admitted in this written 
statements, the contentions and stat'ements made inthe application and authorized to file 
the written statement on behalf of all the respondeilts. 

The application is filed unjust and unsustainable both facts and in law. 

That the application is bad for non-joinder of necessary parties and misjoinder of 
unnecessary parties. 

(d)That the application is also hit by the principles of waier estopples and acquiescence 
and liable to be dismissed. 

Comnardant ('St'i1 
-23 

Office üi thi 	C.P, Ct' ', Gi23 
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(e) That any action taken by the respondents was not stigmatic and some 

	

were for the sake of public interest and it cannot be said that the decision ' 	° 

taken by the Respondents, against the applicants had suffered from vice of 

illegality. 

2) That the respondents would like to give the Brief History of the case 

before traversing virious paragraphs of the OA, 'which may be treated as 

integral part of the Written Statement. 

Govt. of India/ MBA has introduced Assured Progression Scheme 

for Central Govt. Employees vide Min of Personnel and Public 

Grievances OM No. 35034/1/97-Estt (II) dated 9/8/1999. Consequeht on 

completion of 12/24 years of continues service. Pharmacist R. K. Singh, 

was allowed 1 financial up-gradation under A.C.P. Scheme in the pay 

scale of Rs. 5000-175-8000 and 2 financial up-gradation in the pay scale 

of Rs. 5500-9000 vide Directorate order No. P.VII-3/2000-Med-1 dated 

4/5/2000. 

A copy of the letter-dated 04.05.2000 is annexed herewith and 
marked as Anuexure- Ri. 

The financial up-gradation to the PharmacistslPara Medical Staff 

(Combatised/Non-Combatised) are being given as per Cential Reserved 

Police Force Group C & D Hospital Staff Recruitment Rules 1995 and 

Amendment Rules 2001 as notified by DOl/MIEJA vide GSR No. 392 dated 
22/11/99. 

A copy of the letter-dated 22.11.99 is annexed herewith and 
marked as Annexure- 112. 

Pharmacists R. K. Singh has submitted representation dated 

9/10/02 which was forwarded by DIGP, CRPF, Janishedpur to IGP Bihar 

Sector. His representation examined by IGP, Bihar Sector, CRPF and 

DIGP, Jamshedpur was informed vide their letter No. P.VII-23104-BS-
Ad mn-Ti dated 12.4.2004 that the 2nd  financial up-gradation under ACP 
Scheme granted to the applicant correctly as per rules (Copy annexed). 

The order issued for CGHS employees is not relevant to CRPF 
personnel. Further the issued regarding sanction of 2 ud financial up- 

t P1 

-23 
23 

C:A............... 	. 	- 	
. 
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gradation under ACP Scheme was also examined in this Directoratein . 

the past and it was decided that the orders issued for CGHS employees is 

irrelevant to the hospital staff of this Force. Hence plea of said 
Pharmacist for sanction of 2'd  financial up-gradation under ACP Scheme 
in the pay scale of Rs. 6500-10500 under AP Scheme does not covered 
under the rules. 

• 	3) That with regard to the statement made in paragraphs 1 to 4.2 of the 

OA, the respondnts do not admit anything contrary to the records of 
case. 

• 4) That with regard to the statement made in paragraph 4 •3 of the OA, 
the answering respondents beg to submit that all the applicant is being 

given all the benefits and allowances as are applicable to the Nursing 

personnel of Central Govt. As far as pay scale is concerned, pay scale on 

1st and 2' financial up gradation are being given as per the scale 

approved by GOI for Pharmacists of the Force. The orders issued for 

CGHS employees are irrelevant to the hospital staff of this Force. Hence 

plea of the applicant for sanction of 2"' financial up-grad ation under 

ACP Scheme in the pay scale of R.s. 6500-10500 under ACP Scheme does 
not covered under the rules. 

That with regard to the statement made in paragraph 4.5 of the OA, 
the answering respondents'beg to offer no comment, 

That with regard to the statement made in paragraph 4.6 of the OA, 

the answering respondeiits beg to submit that on completion of 12/24 
years of service, the applicant is allowed to 1st financIal up-gradation in 
the pay scale of Rs. 5000-8000 and 2 up-gradation in the pay scale of Rs. 
55009000as per pay scales approved by GOIfMfJ,, for Pharmacists of 
CRPF. 

That with regard to the statement made in paragraph 4 • 7 of the OA, 
the answering respondents beg to offer no comment, 

(T 4)
Con,map-n 

• 	. 	C.. :, - 	• 	 - 	 - 
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8) That with regard to the statement made in paiäi 	t *8-of the OA, .2  

the answering respondents beg to submit that the Assured Career 
Profession Scheme for Central Govt. Employees applicable w.e.f. 9/8/1999 

i.e. from the date of issued of Govt. orders. The contention of the 

applicant that he was eligible l ACP in the year 1985 and 2'"' ACP in the 

year 1997 is totally wrong. 

That with regard to the statement made in paragraphs 4.9 to 4.13 of 

the OA, the answering respondents state that the applicant is being given 

all the benefits and allowances as are applicable to the Nursing personnel 

of Central Govt. As far as pay scale is concerned, pay scale on l and 2nd 

financial up-gradation is being given as per he scale approved by GOl for 

Pharmacist of the Force. The orders issued for CGHS employees are 

irrelevant to the hospital staff of this Force. Hence plea of the applicant 

for sanction of 2k"' financial up-gradation under ACP Scheme in the pay 

scale of Rs. 6500-10500 does not covered under the rules. 

That with regard to the statement made in paragraph 4.14. of the OA, 

the answering respondents beg to offer no comment. 

That with regard to the statement made in paragraph 4.15 of the OA, 

the respondents beg to submit that the contention of the applicant on this 

para is wrong. Pharmacists S. C. Sinha has not been granted 2" 4  financial 

up-gradation under the ACP Scheme in the pay scale of Rs. 6500-10500/-. 

That with regard to the statement made in paragraphs 4.16 and 4.17 
of the OA, the answering respondents beg to submit that the applicant 

has submitted representaiion-dated9.10.2003, which was forwarded by 
DIGP, CRPF, Jamshedpur to IGP Bihar Sector. His representation 

examined by LGP, Bihar Sector, CRPF, and D'GP, .Jamshedpur was 
informed vide their letter No.P.V11-23104-BS-Adrnn-11 dated 12.2,2004 2" 

that the 2`1  financial up-gradation under ACP Scheme granted to the 
applicant correctly as per rules (Copy annexed). The orders issued for 

CGHS employees are not relevant to CRPF personnel. 

Comrra'c'; 	(cC) 

c 
c ...4. - 	 • L. 	 - 	 - 
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Copies of the letters dated 9.10.2003 and 12.4.2004 are annexed 

herewith and marked as Annexure- R3 and R4 respectively. 

1.—c 

That with regard to the statement made in paragraphs 4.18 and 4.19 

of the Oi., the answering respondents beg to submit that the contention of 
the applicant is not tenable. The benefits of finaneal up-gradation to the 
CRPF Pharmacists are being given as per the instructions issued to 

CGHS employees is not relevant for CRPi personnel as such request of 

the applicant has not been considered. 

That with regard to the statement made in paragraph 5 of the OA., the 

answering respondents while reiterating and reaffirming the statements 

made above beg to submit that the action taken by the Department as per 

the instructions on the subject as such the contentions on this Para is not 

tenable in the eye of law hence liable to be rejected. 

That with regard to the statement made in paragraphs 5.2 and 5.3 of 
the OA, the answering respondents while denying the contentions made 

therein beg to submit that the contention of the applicant is not tenable. 

The benefits of financial up-gradation to the CRPF Pharmacists are being 

given as per instructions issued by GOIJMHA. Orders issued to CGIIS 

employees are not relevant for CMPF personnel, as such request of the 

applicant has not been considered. 

That with regard to the statement made in paragraph 5.4 of the OA, the 
answering respondents beg to submit the contentions of the applicant is not 

tenable. The non- combatised (civilian non-ministerial) Pharmacists of this 

force are not similarly situated as staff serving in the Central Government 

health Services. The benefit of ITPCAIPCA has been given to non-
combatised Pharmacists as well as Combatised Pharmacists. It does not 

mean that Pharmacists (Combatised or non-combatised) drawing 

HPCAIPCA. are similarly situated as staff serving in CGHS. The service 
I I. 

	

	 conditions of the Central Para Military Force personnel and CGHA 

employees are different. 

- 	T 

- 	 •c 
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That with regard to the statement made in paragraphs 5.5 to 5.11 of 

the OA, the answering respondents be to rely and refer upon statements 
made in above paragraphs of this Written Statement. 

That with regard to the statement made in paragraphs 6 and 7 of the 
OA, the respomlents offer no comment 

That with regard to the statement made in paragraphs 8.1 to 8.4 and 9 

of the OA, the respondents beg to submit that the applicant has failed to 

make out a case warranting the interference by this Hon'ble Tribunal. In 

view of the submission the respondents therefore pray that the Flon' ble 

Tribunal may be pleased to dismiss the present ease in the interest of 
justice and equity. 

(') 

lid 
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bench 

I 	 aged, 

about 	years 	at 	present 	working 	as 

\c 

.who is one of the respondents and taking steps in this case, being 

duly authorized and competent to sign this verification fOr all respondents, 

do hereby solemnly affirm and state that the statement made in paragraph 

------------------- -------------------------------------------- are true  

to 	my. knowledge and beliei 	- those 	made in 	paragraph 

-------  ---------------------------------- being matter of records, are 

true to my information derived there frOm and the rest are my humble 

submission befcre this Humble Tribunal. I have not suppresed any material 

fact. 

And I sign verification this-------  ----- th dayof 	2007 at 

\DEPONNT 

Cornmandin ('fl) 

Office of tbc DICP. CL. i'. G:iiti-3 
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L 	3 	 ?¼PPENOOX- 
UPCP.M3P.TION UI4OF.1 1" REDBY TIlE DL1C FOR COWSXTIER1T3ON THE F1141\NCIIY 

- 	 i 
I . 

Dntn of ru- D.tc of c0m10- 	Preant 1ThY Rcoin00ndr.0 Rem'rk 
unit 	lar o l tt. 	in tion of 	12/24 	sCAle. ., 	ttrdnd 	y 

prenent ronk years of Aervica 	 . . 

7 

i. 	66.1510011 	Pherm. 	Nnnj1 	sttI1 	17/2/66 17/2/90 

59170019 L.R. 	Yadav 	CIC CIGN 	171)0/61 17/10/85 

681660031 	" ?1.L. 	Sahu 	103 OAF 1/11/66 31/10/90 	 U  

fr 671540019 MsR. 	Nncjina 	46 	tIn 	18/10/67 17/tO 	45007000 un.jnct to 
rn-:txattnn of 

S. 	671580039 D.C. 	Dutta 	14 	On 	3/6/68 31/5/92 	4500-7000 PY.t 	31/12k. 

651580196 0.?.Sinhn133 On 	8/11/65 7/11/89 	 0 

671500031 	0  flur.jnnhwnr 	Pd. 	17/7/67• 16/7/91 U  

CC A111. 
B. 	691560016 Sntindcr Kr. 	CC 14CR 7/2/69 6/2/92 . 

691560024 0 	14fl 	N.M.iiiik, 	10 	Dn 	22/3/60 21/3/93 

691540014 V.R.X.NAt1l,53 	On 	6/5/69 5/6/93 	 0 

• 701525026 0 	Kurnar, CC 0USD 17/3/70 16/3/94 	 U  

70)40042 0 	C.P.Snhsutten 	20/4/70 24/4/94 0 

701540087 0 	T.V.t,oann, 	1111-it 	27/4/70 26/4/94 	 0 U 

701550002 0 	M.C.Vnrhunr,CC 1'un 	1/6/70 31/5/94 	 U 

33. 	701030135 0 	'V.M.Mnihn, 	64 	On 	0/6/JO 5/6/94 
701580178 Il. fl.SU.Th,CC 	111<0 	5/7/70 4/7/94 	 0 U 

701540149 Chak 	31/10/70 30/10/94 
V 	' 	 •I 

701540167 
96 	tIn 

V.V.ririns, 	I1TC-1 	10/11/70 38/1.1/94 	 0 U 

701550154 /.Ramn, 	61. On 	11/12/70 10/11/94 	 U 

711540017 ". 	B.P.Ar.hoknn, 	I1TC-3 	11/1/71 30/1/95 U 

• 17540204 0  K.Prabhek ran, 	27 On 30/11/71 29/11/95 	 U U 

 iJi'O , ,07 Copal Shorsn, 	136 tIn 1/5/73 30/4/97 	 " U 

 730575018 	U  Vinod Singh,c.0 DPR 	1/5/73 30/4/97 U 

5000-8000 0 1)UO to unsntiRfaci,  

F  731550178 Raj Kr.Singh, 	108 	6/8/73 5/8/97 	 •I • 	U 

 731160162 C.Uc1ht,hrishnan, 	2/7/73 	. 1/7/ 95* 
90 	lin ry recorl of setv 

 730360199 Md,Saltrn Ahnv'd 	8/0 	73 7/9/97 5O0fl-R00fl 	thn ncnncI 	ftnnc 

' r 	
upjrndatnhl 

21 730520381 0 I 	MiahrnrrMO 	1/73 /97 

 736000216 Raja 	11am tIns, 	liOn 	15/11/73 14/11/97 
 

1,-  731130329 " 	l-l.Aruno, 	32 	tIn 	10/12/73 9/12/97 	 U U 

Ii 	 30. 730350'.32 	Kjnhorl nd, 67 On 13/12/73 	12/12/97 	 U 

• 	31. 730675027 	1td.Idris Kazi3Ott-3 22/12/73 	21/12/97 	 U 	 U 

730100223 	Abdul Mzl7.Id, 133 On 22/12/73 	21/12/97 	 U 	 U 

730310325 U 	Bvt• 	Th,kur,93 	24/12/73 	23/1.2/97  

741150020 	" 	.7.p.shrm.3, OIl-I 	1/1/74 	31/23/97 	 U 

L 	35. 7405000018 " 	s.o.i<.sinyh, OIl-i 1/3/74 	31/12/97 	 U 

36. 741190014 	'C.1..t•1non, 23 Un 	14/3/74 	13/1/98 	 " 

740330542 	Arjun Fichto 12 On 16/1/74 	35/1/98 	 0 

39. 741550055 0 	Dinellh Pd.Sin.jh, 	30/1/74 	29/1/90  

	

102 On 	 . 	 . 

	

0. 742070:12 0 	Dr.Znkhnrlah, 	13/2/74 	32/2/96 	 U 	 U 

CC 01411 

CuntI.  

Ly? 	
MotiflUd1?' 	. 

counsel • 
Add'. CefltIL0CJch•CAT) 
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40 	720I()O2 1. 	I'h(trn 	K 	7 	ts)J 	1(utty,  Cc rn 	11//74 12/2/98 	400-1000 5500-9000 

ISj3 . 
I • , 

41 	740.,40C1fl3 
. 

V K 	lohny 	43 On 
. 	" . 	 S 	

. 	. 11/3/74 10/3/97 - 	 '. 
4. t0013 	" S.P.Sincjh, 	CC MMII 16/3/74 	... 15/3/98 

S 

43 	7420800(1 flnnl IiI-1 
. 

11/4//4 7/4/lU 
S. 	

', 50C0.-I1flt)0 	* 

44 	/4053Q7, n 	I' ('C' 	1KM 8/8/74 7/8/98 	 'I & 	 - 	r 
45 	741 320718 Mohd 	lllj"tim 	'1i 104 	lln 12/0/74 11//98 I 

46 	751590032 K. Mohnn 319 On 10/1/75 
S 	 . 	. 

9/1(99 .., 
47 	751140273 K 	P Chu1hitry CC 8113 17/5/75 16/5/99 

' 48. 	751260487 M.P.Kwthnri 53 On 1.7/5/75 16/5/99  
49, 	750 1R1flfl n ,I.flnj rC MKr 37/5/75 16/5/99 " 

50.150470587 	" Ciri:;h 	l'i'1'y SOG 22/5/75 21/5/99 

750280173 	' Mr3.Y.hrshjd 	6mm CC--lI 17/5/75 16/5/99 	" 

750320218 d.l'ahnrzml: 	flussain,29 On 17/5/75 16/5/99  
- 750150154 Subnsh Pd. ).lSBn 20/$/5 19/5/67* 	.. 5000-11000 	Same iR per 	- 

54., 750380355 M.M.TI1 CC Miii 8/7/75 50O0=800& No. 	25. 	. 7/7/99 	
' 

55. 	7GL59004  31 	1 'i 9/2/76 8/2188 	 " 500..8000 
56.. 761630035 	.° M.M.lmInn 8 	ij 9/6/6. 8/6/88 	 0 0 

57. 	7615501.21. " 	O.C.flh,,tL,t 44mm 4/13/76 . 3/11/88  
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(To be published in PartjI, Sction3, sub-secti' n () of Gazette of India) 
Government of India 

Niistryof Home 	 A16  
New Pe1h1,he 

NQTIFICPTION 

tSR__• 	In 	exeicise. of theiowers confel,red by sub-section (1)i 	... . 

clause 	o) of sub-section (2) of section 18 of the Cent r"al Resove Police Force Act, 	1949 
(66 of 1949), the Ctral Government hsrthy makes.the followingules t'urtherto amend the 

. 	. 
Centrcl Reserve Poli

-
ce Force

- 	
(Combatise

.
d Para...Nedicj posts) Retjitment  Rules, 	1995, nnelyL 

1 	Ci) 
U 

These rules may be called the Central Reserve Pojc 	Force (Gobatised Para- 
.. fedical Posts) Recruitment 	(Pnendment) Rules, 	19.- 	- . 

(2) They shaU come into force on the date of their pubuication in the Official 	S 
Cazta. 

- 
-__ 

2. 	. - In the schedjle to the Ctral Reserve Police Fore (Cjbatj5d  Par..Pledjcal- 

Posts) Recruitment Rules, 	1995, 	- 
-/ 

la) against sap.al number 1 to 28 (both inclusi-ve), in' columns1 and 4, the 

existinu scale of pay shall be substituted by thecele of pay shown 	g-ainst 
each in the table given below, namely 	: 

__-- ------------------- _ -------- - ntd....,.P/2. 
- - 	-- 	- -otin Ud.-fl4-Ahm-e4  M A. B Sc., LL B.  

Addi Cen ral Govt Snng CounseL  
Guwahat Bench (CAT) 
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]CENTRAL ADMINISTRATIVE TRIBUNAL LWAHATI BENCH 
GUWAHATI 

ORIGINAL APPLJATION NO 5/2007 
Pharmacist Raj Kumar Singh 

.Applicant 
—Vs- 

the Union of India and others 
Cutraj 	

... Respondent 

- 	 Inihe Matter Of 
Th4 rejoinder on behalf of the applicant tothe written 

- 	T'T T74 Ift stat ment field by the respondent in OA No.25/2007. 
Gtht 

REJOINDER BY THE APPLICANT 

MOST RESPECTFULLY SHE.WETH 

That the applicant states that the averments made in the original 

application filed before this Hon'ble Tribunal are reaffirmed 

and reiterated. The statements made in the written statement 

filed by the respondents may he deemed to he denied unless 

they are specifically admitted by the applicant 

That with regard to the contents of paragraph I (A) of written 

statement the answering deponent does not offer any comments. 

That with regard to the contents of paragraph 1(B) of written 

statement the applicant states that the applicant has filled the 

application for the ends of justice and against the illegal and 

arbitrary act of the respondent and as such the applicant is 

sustainable both in law and on facts 
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That with regard to the contents of paragraph 1 © it is submitted 

that the application L

has been made against the necessary party 

and neither non joinder of necessary party nor misjoinder of 

unnecessary party has taken place. 

That with regard 	to the contents 	of paragraph 1(D) the 

applicant states that the principle . of waiver, estoppels and 

acquiescence are not applicable in the present case,. 

That with regard to the contents of paragraph 1(E) of the written 

statement the applicant states that the respondent have denied 

the applicant right to equality and also the right to equal pay 

for equal work. It is stated that such act of the respondents is 

violating their own rules and regulation and as such their aCtion 

can not be said to be in public interest. It is submitted that the 

rejections of the respondents to grant equal pay for equal work 

to the applicant in the most whimsical and arbitrary manner is 

not tenable in law and the applicant is entitled to be granted 

relief as deemed fit and just by this Hon'ble Tribunal. 

That wit.i regard to the contents of paragraph 2 of the written 

statement the applicant humbly states that the respondents have 

not given the correct and complete history o.f the case .. The 



3 

/ 	 applicant herein craves the leave of his H.onble court to allow 

the applicant to present actual picture and history. 

i 	The petitioner was appointed as temporary compounders with 

effect from 6/8/73 vde order No .R—i 1-1/73-44 dated 10.8.73 

in the pay scale of Rs. 130— 240 plus usual allowance as 

- 	 admissible to central government servants from time to time 

( The true copy of letter of 

appointment is annexed here to and 

marked as Annexure —A 1) 

The service of the applicant was confirmed on 5/8/1975 vide 

Office orde:r NO. C VI 4/78—GC dated 20.4.78 

C:u 	;;L.the T1 

- . 	 -. .. 	. 	. 	 (The true copy of Certificate dated 

8/01/08 is annexed here to and 

- 	 marked as Annexure —A 2) 

Thus the petitioner is appointed as Central Gover.nñentcivi•iiáñ 

Employee to serve in the hospitals run by CRPF. It is further stated. tht 

the petitioner at the time of his appointment , confirmation, and eveti. 

there after has always been a Central Government Civilian Phaimacist 

and has executed work similar to and equivalent to work executed by 

Pharmacist in hospital run by the Central Government and the civilian 
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/ Pharmacist working in the CRPF are the same . Further both the classes 

of pharmacist are the same service condition and execute same nature of 

duty. 

Prior to corn hatisation of Group C and I) post of CRPF hospitals the 

civilian employees in CRPF hospital were outside the purview of CRPF 

Act 	1949 and CRPF Rule 1955 and were considered to be Central 

Government Civilian employees vide order no 2701 1/44/88—FP-- 1 dated 

19/9/1989, the civilian posts in the CRPF Hospital were combatised by 

conversion ,subj ccl to terms and condition laid down in the order it self. 

As per the said order, the incumbents who opted for combatisation would 

be governed by CRPF Act 1949 and CRPF Rule 1955 hence forth, and 

those who did not opt for combatisation would continue in the civilian 

posts until superannuation under the existing condition of service which 

inue applicable to them. 
Centj 	

Tb 

ij 

	 ( A True copy of order dtd 19/9/1989 

i 	Tif 
	 is annexed here to and marked as 

	

Guwagtj Bench 	
Annexure A-3) 

It further relevant to mention here that on each occasion when certain 

orders regarding grant of financial and other service benefit would be 

passed by the central government in favour of civilian employee working 

in hospital run by central government, the civilian employee of the 

hospital CRPF were constrained to approach the Hon'hle' courts of law 

to establish their claim of equity with pharmacist working in hospital 

164) 
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/ run by central government and on each occasion the equality has been 

upheld . It is further stated that even a care perusal of orders passed 

by respondent would go into show the civilian employee working in 

central government hospital are similarly situated as present applicant 

and as such principle for equality before law and equal pay for equal 

work would apply. 

( True copies of order dated 

UI 
	 8/9/2000 

are annexed herewith and 

marked 	as 	Annexure 	A4 

GuwIThtI Donch 

The applicant states that Annexure R2 of written statement is not 

CRPF Group C" and D" Hospital staff Recruitment Rules 1995 and 

Amendment Rules 2001 as notified by GOI/MHA vide GSR NO— 392 

dated 22/11/1999 . it actually is CRPF ( Combatised paramedical post) 

recruitment ( Amendment) Rules 1999 which brought in amendment to 

the CRPF ( Combatised Paramedical post ) Recruitment Rules 1 995 . The 

applicant states these rules are not applicable to the -civilian/Non 

Combatised pharmacist, in as muchas, they are central government 

civilian employees ,serving as pharmacist and as per the order of 
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combatisatjon, They would not be governed by the CRPF Act and CRPF 

Rules Moreover the act of the respondent has gone beyond the terms 

and condition of order dated 19/09/1989 and the attempt to force the 

civilian non combatised pharmacist to submit to CRPF (Combatised 

paramedical post ) - 

Recruitment Rules is against the principle of administrative fair play 

and is not sustainable in law. The applicant humbly states that being 

similarly situated as the pharmacist serving hospital run by Central 

Government, he is entitled to equal 	pay and service be:nefit 	and 

respondents have acted against all cannons of law. It is stated the only 

stand taken by the respondent is that orders issued for the CCHS 

employee is irrelevant to the Hospital staff of the force. The applicant 

states that being a civilian employee of a hospital run by central 

government he is at par with pharmacist serving in the central 

government hospital. The combatised personal may perhaps be on a 

different footing but the applicant is similarly situated to civilian 

employees. As such the plea of the applicant for the second financial up 

gradation under ACP scheme at par similarly situated pharmacist 

working in the central government hospital is a just reasonable and 

constitutional demand. 

¶JTT 	;qE3. 

'haij bench 
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8 	That with regard to the contents of paragraph 3 of the written 

statement the .apflicant offers no comment. 

9. 	That will regard to the contents of paragraph 4 and 5 of the 

written statement the applicant humbly submits that the applicant 

is a civilian pharmacist serving in the hospital run by the central 

government and as such, is entitled to be treated at par and 

equally with other civilian pharmacist working in hpitai run 

by 	central government It is 	sta.ted that the petitioner did not 

opt for combatisation and as such remains a 	central government 

civilian employee, is 	at 	par 	and similarly 	situated to the 

civilian pharmacist serving 	in 	the other 	hospitals' run by the 

central government 

10 	That with: the regard to the contents of paragraph 6and .7 of 

the written statement the applicant humbly reaffirms and 

reitera't,es the contents of the corresponding paragraphs of the 

original application. It is submitted that the application has been 

filed for correct fixation of pay scales on award of financial 

benefits under the Assured Career Progression scheme at par 

with the pharmacist serving other hospital run by the central 

goverbment  

j

00 

 

I 
I 	iia 4Tñ' 
LUWthtj 8e nch ' 
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V 

/ V 	That with regard to The contents of paragraph 8 of the written 

	

statements it is humbly submitted that 	the applicant 	had 

completed 12 years and 24 years .  in 1985 and 1997 respectively 

Floweve:r 	the scheme was to be 	implemented with 

prospective effect i.e. from 9/8/1999. 

12 . That with regard to the contents of paragraph of 9 of the written 

statement it is stated that the Central Reserve Police Force has 

two types of Pharmacists in its hospital.s viz, the co.mbatised 

pharmacists and the non combaitised pharmacists. The 

civilian non co:mhatised pharmacist who from a class separate 

from the non combatised pharmacists and are similarly 'situated 

to the c:iviiian pharmacist who serve in., the other hospital run 

by central government , have to he treated at par with: such 

civilian pharmacists. It is submitted that respondents are 

acting illegally when they have not treated the civilian 

Pharmacist serving in the force at par with the other ciVviIian 

pharmacist and also when an attempt has been made to force 

them to submit to the CRPF Act and Rules. 

13 	That with regard to the contents of paragraph 10 of the written 

statement the applicant reaffirms and reiterates the contents of 

V 	 paragraph 4.14 of the application. 

GuNN 
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/ 	14 That with regard to the contents of paragraph 11 of the written 

statement ,. the applicant reaffirms and reiterates the contents of 

paragraph 4.15 of the original application. 

15 	That with regard to the contents of paragraph 12 of 	the written 

statement the applicant 	states reiterates 	and reaffirms 	the 

contents of paragraph 4.16 and 4.17 of the original application 

and furthei states that the same are maters of records. 

16 	That with regard to the contents of paragraph 13 of the written 

statement the applicant states the applicant is not a CRPF 

Pharmacist but is a civilian non combatiesd pharn.acist serving 

in the force and as such 	is not governed by the CRPF Act and 

Rules. It is submitted that the stand of the respondents that the 

orders passed by the CRPF to the disadvantage 	of the civilian 

employees would he binding on. the civilian employee is not 

tenable in law or in any view of the matter. 

17 	That with regard to the contents of paragraph 14 of the written 

statement the applicant reaffirms and reiterates the contents of 

paragraph 5 of the original application. 

18 	That with regard to the contents of paragraph 15 of the written 

statement , the applicant states that the applicant has challenged 

the action/instructions of the GOI/MFIA in as much as the 

GOi/MHA has sought to treat the civilian employees unequally 

Eq 
¶ITTa"t 	rc 
Guwahati Bench 
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/ 	with similarly situated civilian employees, even though both 

work for the central Government . it is relevant to point out 

that the civilian employees 	of the hospital are not CRPF 

personnel since they do not fall within the am bit of the CRPF 

Act and Rules and they are central government Servants It is 

also relevant to point out here that the respondents have admitted 

that event the request of the applicant had not been considered. 

19 That with regard to the statements made in paragraph 16 of the 

written statement, the applicant states that as per the orders 

passed by the respondents themselves, the civilian staff serving in 

the hospitals of the CRPF have been given the benefit of the 

allowances only on the ground that they are similarly, situated as 

the paramedical staff serving in the other hospitals run by the 

Central Government. The respondents cannot now turn:.âround 

and contend otherwise the applicant prays the leave of this 

Hon'ble Tribunal to refer to and rely upon the several order 

annexed to this rejoinder as annexure 'A4' (collectively), to 

substantiate his submission. It is relevant to mention here that the 

respondents have also admitted in several.of their communication, 

one of which has been marked as Annexure 'VI' to the original 

application that the civilian pharmacists serving in the CRPF are 

saddled with more duties and responsibilities; Thus there is no:: 

;Vt ;  )~V 	i 

t - 	...',.. 

TT' 
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/ 	basis for treating them unequally to the disadvantage of the 

applicant. 

20 	That with regard to the contents of paragraph .17  of the written 

statement, the applicant reiterates and reaffirms the contents of 

paragraph 5.5 to 5.11 of the original application and also the 

contents of the contents of the paragraph made herein above. 

- 2 F That with regard to the contents of paragraph 18 of the written 

statement the applicant reaffirms and reiterates the contents of 

paragraph 6 and 7 the original application. 

22 	That with, regard to the contents of the paragraph. 1 9 of the 

written statement the applicant reiterates and reaffirnis the 

contents made in paragraph 8.1 to 8.4 and paragraph 9 of the 

original application. It is further submitted that the applicant has 

been put to suffer inequality and injustice at the hands of the 

respondents and as such it is a fit case where this Hon'ble 

Tribunal would be pleased to exercise its powers to grant relief to 

the applicant. It is stated that the respondents have not been able 

to show any plausible or sustainable reason for denying an equal 

benefit to the applicant with other similarly situated pharmacists 

except for contending that the orders issued for CGH.S are not - 

relevant for personnel of the force. The respondents have ignored 

the fact that though the applicant serves the force, he continues to 

be civilian employee and thus is at par with the pharmacists of 

Centri Ac wistfflv iub&nil 

...... 

T1E 4TWt 
•u Et-nch 
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I'.  the CGHS and is entitled to be treated at par. The applicant states 

that he is entitied to be treated equally with the pharmacists of 

the CGHS and other similar pharmacist, more so in view of the 

fact that the combatised pharmacists of the same force are being 

granted the financial up-gradation at par with the CGHS 

Pharmacist.  cper 4- 

1 r:: 

wt Be ,,ch 
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If 
VERIFICA'f ION 

I Sri 	 S/U  

Aged about 	years serving the Central Reserve police Force, do 

hereby solemnly that the statements made in paragraphs no .T ..i P 	d-2Z 

Are true to the best of my knowledge and the statements made in 

paragraphs Being flatters of records are true to my 

information derived there from and which 1 believe to he true the rest 

are my humble submissions before this Hon'ble Tribunal, 

And I sign:this verification on this AT Day of 	 N ...... 2008 

at.J.fltyl.MU.. 

I. • 	 9- vot 
I 

11 	
;pi 

* 	 H3bUt .nch  
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OFFICE OF THE COMMANDANT 44 TH BN C.R.P.F. POLICE LINES, VARANASI-2 (UP) 

No. R. 11-1173-44 	Dtd. Varanasi, the 	 August 1973. 

OFFICE ORDER 
Shri Raj Kumar Singh S/O Shri Ram Janam Singh is hereby appointed 

as a Temporary Compounder in 44 k" BN, C.R.P.F. w. e. f. 6-8-73 (FN) in the pay 
scale of Rs. 130-5-175-EB-6-205-7-212-EB-7-240 plus usual allowance as 
admissible to Central Government servants from time to time. He has been 
registered as a Pharmacist under section 32 (2) of Pharmacy act 1948. His 
services are "purely temporary and can be terminated at any time on one 
months nOtice. 

- 

No. R. Il-I I73-44 	Dtd. Varanasi, the 

Copy forwarded to the:- 

1. 	Deputy Director (Adm), C.R.P.F., 
R.K. Puram, New Dethi-22. 

SdI- 
Lt. Col, 

(Harish Bahi) 
Commandant, 44th Battalion, 
Central Reserve Police Force, 
Police Lines, Varanasi-2 (UP). 

August 1973. 

Deputy Inspector General, 
Central Reserve Police Force, Poona-1. 

C.M.O. Base Hospital CRPF Neemuch. 

Commandant, GC, CRPF, Poona-411006- for information and necessary 
action. He will issue one blank service book alongwith verification report 
to this office for further necessary action at this end. 

Internal 
J.M.O./OC HQ CoyIQ . MIJA/EC . 111144th BN, CRPF, for necessary action. 
Shri Raj Kumar Shingh (new Compounder), 44th  BN, CRPF-for information. 

SdI 
(illegible) 

10/8 
(S. B. SINGH) 

Commandant, 44th  Battalion, 
14LQ 	1t 

(un) 

(o 
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No.27011/44/88- FP-I 	 tv 
GOVERNMENT OF INDIA /BHARAT SARKAR 

MINISTRY OF HOME AFFAIRIGRIH MANTRALAYA 

New Delhi - 110 001, the 19th  Sept' 89 

To, 

	

	 ,• p 

The Director General I 
Central Reserve Police Force, 	 I Central 	

- 

New Delhi. 	 I 
I 	- r2 

SubS COMBATISATION OF GROUP 'C' AND t' 	
7 (" 

POS11S 

IN CENTRAL RESERVE POLICE FORCE HOSPiTAL. 
3ench 

Sir, 

I am directed to convey the sanction of the President to the 

combatisation by conversion of the civilian posts in CRPF Hospitäs 

under the CRPF Act, 1949 and CRPF Rules, 1955 with immediate 

effect subject to the following terms and conditions. 

The equivalence of the ranks and pay scales for the 

combatised posts shall be as indicated in the Annexure. 

On combätisation the incumbents of the posts who opt 

for such combatisation will be governed by the CRPF Act, 1949 and 

CRPF Rules, 1955 as amended from time to time for all purposes and 

the posts concerned on the civil side shall be deemed to have been 

abolished. 

All future appointments against the vacancies shall be 

in the combatised ranks as per the recruitment rules. 

2. 	 The exiting incumbents of the posts mentioned in Col. I 

in the Annexure will be given option to opt for combatisation within a 

period of 3 months from the date of issue of this sanction. Those who 

do not opt for combatisation will continue in the civilian posts until 

at a,nvziiy 



superannuation under the existing conditions of service, which will be 

deemed to continue as applicable to them. 

The expenditure involved shall be met from within the 

budget grant of Central Reserve Police Force for the year 1989-90 and 

subsequent years. 

This issues with the concurrence of the Ministry of 

Finance, Department of Expenditure, vide their u.o No. F.V (33) E-

111/89 dated 7/6/89 and Integrated Financej_ of this Ministry vide their 

u.o No.2605/89-Fin.111 D.l dated 1.9.89. 

Division 

	

• 	 Yoursfaithfully, 

jSd!- x x 

(K. S. PARTHASARATHY) 
qzrTqTdj 

nder Secretary to the Govt. of India. 



r 

Subedar Majrcett 
(Rs. 2000-3200) 

-do- 
(Rs. 2000-320) 

Inspector 
(Rs. 1640-2900) 

1 

efl 

I. 

ANNEXURE 

Statement indicating the existing posts in CRPF Hospitals and the 

equivalent rank on combatisation. 

Designation of existing post 

(scale of pay) 

(1) 

Group 'C' 

 Asstt. Matron 
(Rs. 2000-3200) 

 Sister in charge 
(Rs. 2000-3200) 

 Ward Sisiter 
(Rs. 1640-2900) 

 Theatre Sister 
(Rs. 1640-2900) 

 Staff Nurse 
(Rs. 1400-2600) 

 Pharmacist 
(Rs. 1350-2200) 

 Lab. Technician 
(Rs. 1320-2040) 

 Radiographer 
(Rs. 1350-2200) 

 Laboratory Asstt. 
(Rs. 975-1540) 

 'X' Ray Asstt. 
(Rs. 975-1540) 

 Electrician 
(Rs. 1200-1800) 

 Telephone Operator 
(Rs. 950-1500) 

 Asstt. (Operation Room) 
(Rs. 950-1400) 

Equivalent rank on combatisation 

(scale of pay) 

(2) 

S.L. 
(Rs. 1400-2300) 

ASI 
(Rs. 1320-2040) 

ASI 
(Rs. 1320-2040) 

ASI 
(Rs. 1320-2040) 
HC 
(Rs. 975-1660) 

HC 
(Rs. 975-1660) 

HC 
(Rs. 975-1660) 

HG 
(Rs. 975-1660) 

HC 
(Rs. 975-1660) 



Group 'D' 

1. 

 

 

 

 

 

 

 

 

 

 

 

 

 

Plumber 
(Rs. 950-1400) 

Dresser 
(Rs. 800-1150) 
Nursing Asstt. (Avan) 
(Rs. 800-1150) 
Steward 
(Rs. 750-940) 
Ward Boy 
(Rs. 750-940) 
Mali 
(Rs. 750-940) 
Chowkidar 
(Rs. 740-950) 
Masaichi 
(Rs. 750-940) 
Kahar 
(Rs. 750-940) 
Table Boy 
(Rs. 750-940) 
Safai Karamchari 
(Rs. 750-940) 
Dhobi 
(Rs. 750-940) 
Carpenter 
(Rs. 750-940) 
Cook 
(Rs. 750-940) 

HG 
(Rs. 975-1660) 

CT 
(Rs. 825-1200) 
CT (Nursing Asstt. & Avan) 
(Rs. 825-1200) 
Follower 
(Rs. 750-940) 
-do- 

-do- 	
Itt 

-do- 	Lentrj 	ii1I 	âthsii44 

-do- 	4 	—7fP 

ITTWO  -do- 	 GL!v1,djj Sench 

-do-

-do-

-do-

-do- 

-do- 

Sd!- 19/9/89 
(K. S. PARTHASARATHY) 

Under Secretary to the Govt. of India. 
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1)atcel 	Septeinbrr, 2000 

To. 
11.1lk. 

The Directors General 	 Central en i,Iaa.I 

I" 	Border Sccuiity Foice, CG() CoiiiIc, New 1)cljii. 	 - r 
Central 1teerve Police Force, U it) CUmpIC, New Delhi. 

-J 	Indo-Tibetan Border Police, CG() (. 1oinpkx, New r)dhi. 
4... 	Cev,IinFIndustrkil Security Force, CG() (ni,lex, New DHd. 	GV 

.5. 	AssHin ItIIles, SiiiIIong. 
,,6; 	The Director, National Police Acnileiny, I lydcrnbntj. 

iubjeU: Grant of Patient Care Allowance/Hospital l'itlant Caro 
Allowance to Nou-Mtnl9terlal Group C. & D Civilian 
Employees of 6SF, CRPF, ITHP, CISF, Atan Ri1103 and 
NationalS Police Academy, Hycforabad employed hi 
DlspenearlesiHospltals. 

Sü. 

I urn dirceted to cnnvey the sanction of the Piesidejit to the Utant of 
Patient Care Aliowance/l4opital Patient Cnic Altowanve, to the Noti-
Mmistcrinl (lump C & 0 Civilin,i I.iiiiIi y•- f l;si, tRII•, un.u', (1SF, 
A.mcntii 11illem md Naliutmi Police. AitIeaiuy, I lydcu abad ci1Joycd in the 
I)i.iit'nsnri/IkspitnI,, at the same iatcS as has been given to employees 
iinilarly pkiced in tim COHS Dispensaries or Central Goventmiierit ( -lospiLals in •• 

Delhi/Oistajdc Dcliii us, the same terms and u0nditiolis. This will take eflrt 
rrnni fite (ISflC oIissue vitliese orctj. 

2, 	This Is subject to the condition that no Nibi Duty Allowmcc or Riric 
A1kw,,c, If ssvncfloned by the Central (0vc1 -nmneilt. will hr tmissihk to 
these employees. 

3. 	The e!Xpcllditurc involved will be nict nut 'ii the budget grniit of flii 
cunceriied orgallization. 

(1 	 Cuiitd..2 

/ 

_I• 	'1• 	 -, • 	'- 

h /ø 21k .7LL. eI/? 'j2 

- 	• 
- 

0-4 



IJ 
Cntra 	 TuUnat 

I 	 I • IN THE CENTRAL ADI INISTRATIVE TRIBUI_ ,
gAL 

GUWAH kTI BEjt riic 
iuwaafl f.ench 

INTHE MATTER OF: 

Original Application. N922O7 

E 0  
Pharin R.K. Singh 

Applicant r4l•- 
Aw 

- 	 Versus- 

Union of lndia& Ors. 

.. Respondents 

• 	 AND- 

IN THE MATTER OF 

Written statement submitted by the Respondents No. 

WRITTEN STATEMENT 

The humble answering respondents 

submit their written statement as 

follows: 

1.(a) 	That I 

- If 	 _F7 	- 

and Respondents No. 	 _ in the above case and I have gone through 

a copy of the application served on me and have understood the contents 

thereof. Save and except whatever is specifically admitted in the written 

statement, the contentions and statements made in the application may 

be deemed to have been denied. I am competent and authorized to file 

the statement on behalf of all the respondents. 

(b) 	The application is filed unjust and unsustainable both on 

facts and in law. 

£DDL. D.LG P. (.*. • ( R.PJ 
ofto 

GUWAHAL 1 23 (ASSAMè, 
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1t 	Trbuna 

2 

That the application is also hit by Lthe  

estoppel and acquiescence and liable to be dismissed. 

That any action taken by the respondents was not stigmatic 

and some were for the sake of public interest and it cannot be said that 

the decision taken by the Respondents, against the applicant had 

suffered from vice of illegality. 

That with regard to the statements, made in paragraphs 1 of 

the Application, the answering Respondents beg to state that the benefits 

of financial up gradation to the non combatised (civilian non ministerial) 

Pharmacist of this force are being given as per the instructions issued by 

Govt. of India, Ministiy of Home Affairs. Orders issued to CGHS 

employees is not relevant for CRPF personnel as such request of the 

applicant cannot be considered. 

That with regard to the statements made in paragraphs 2, 3 

and 4, 5, 8, 13, 14, 15, 17, 20- & 21 of the Application, the answering 

Respondents beg to state that they do not admit anything which is 

beyond the record and based on legal foundation and as such the 

applicants are put to strict proof thereof. 

That with regard to the statements made in paragraphs 6 of 

the Application, the answering Respondents beg to state that all the 

applicants are being given all the benefits and allowances as are 

applicable to the nursing personnel of Central Govt. As far as pay scale is 

concerned, pay scale on 1st  and 2nd financial upgradation are being given 

as per the scale approved by Govt. of India for Pharmacist of the CRPF. 

The orders issued for CGHS employees is irreleyant to the hospital staff 

of this Force. :CGHS personnel for whom separate rules will be issued by 

the Health Ministry concerned. As such the employees of CGHS cannot 

be compared with CRPF. As such the facilities extended to CGHS 

*DDL. DJ.G.P  

(3UWAHA 

I 



*rrfk 
Central Adrnir ismtt Thbuna 

I employees cannot be extended to C PF H 	litf A s icli the 
L,,,b u'wa' ~att Bnch allegation of the applicants are not sus 

5. 	That with regard to the statements made in paragraphs 7 of 

the Application, the answering Respondents beg to state that as already 

stated in previous paragraph the Assured Career Progression Scheme for 

enfral Govt. Employees applicable w.e.i. 1999, i.e. the date of issue of 

Govt. order. On comp]etion of 12 years of regular service the applicants 

were allowed 1t up gradation in the pay scale of Rs. 5000-8000/- as per 

pay scales approved by Govt. of India, Ministxy .of Home Affairs for non 

combafised Pharmacist of CRPF. The combatised ASh PharmacIst, are 

being allowed 11 financial up gradation as per their recruitment rules. 

Hence the allegation of the applicant is not lenabie. 

	

6. 	That with regard to the statements made in paragraphs 9 of 

the Application, the answering Respondents beg to state that the 

Applicant is being given all the benefits and allowances as are applicable 

to the nursing personnel of Central Govt. As far as pay scale is 

concerned, pay scale on 1 81  and 2nd financial up gradation are being 

given as per the scale approved by Govt. of India for Pharmacist of the 

CRPF. The orders issued for CGHS employees is irrelevant to the hospital 

staff of this Force. As far as pay scale is concerned, pay scale on i and 

2n11  financial up gradation are being given as per the scale approved by 

Govt. of India for Pharmacist of the cRPF. The orders issued for CGHS 

employees is irrelevant to the hospital staff of this Force. Hence the 

request of the applicants for giving the benefits as per with CGHS 

employees may be rejected at the stage of admission. 

	

7. 	That with regard to the statements made in paragraphs 10 of 

the Application, the answering Respondents beg to state that the same 

has already stated in the previous paragraph. 

ef 

• 1 

H 
- 	

ir) 
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4 	 1 
8 	That with regan:1 to the statemeif ts ina 	ariisjor 

the Application, the answering Respondents beg-to -state4hat the.As d 

Career Progression Scheme for Central Govt. employees applicable w.e.f. 

9.8.99 i.e. from the date of issue of Govt. orders. Accordingly on 

completion of 12/24 years of service the applicant was allowed 1 

financial up gradation in the pay scale of Rs. 5000-8000/ - and 2nd  up 

gradation in the pay scale of Rs.5500-9000/- as per pay scales approved 

by Govt. of India, Ministry of Home Affairs for Pharmacist of CR PP. 

That with regard to the statements made in paragraphs 12 of 

the Application, the answering Respondents beg to state that same has 

already discussed in previous paragraphs. Averment made in this para is 

baseless and required no consideration. 

That with regard to the statements made in paragraphs 16 of 

the Application, the answering Respondents beg to state that the same 

has already stated in previous paras. 

That with regard to the statements made in paragraphs 18, 

19 & 22 of the Application, the answering Respondents beg to state that 

same has already stated in previous paras. As such the allegation of the 

applicant is not sustainable and the request made by the applicant 

cannot be considered. 

That the application is devoid of any merit and deserved to 

be dismissed. 

That this reply has been made bona fkle and for the ends of 
justice and equity. 

It is therefore humbly prayed before 

this Hon'ble Tribunal that the present 

application ified by the applicant may be 

dismissed with cost. 

j 
*DDL DJ.'3 G(. ' 

;( 
SGUWAHA11L3 tA 
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• VERIFICATION  

. 	
C/ 	 4V 

Son of ______________________aged about Sc 

years, resident of C~ . 

working as 	 P 
duly authorized and competent oflicer of the answering respondents 

to sign this verification, do hereby solemnly affirm and verify that the 

statements made in Paras 1,3, 7 ,1 ,pre true to my knowledge, 

belief and information and those made in Para being 

matters of record aie true, to my knowledge as per the legal advice 

and I have not suppressed any material facts 

And I sign this verification on this '(day of February 2008 

at(4-e'I 

ADDL D.LG.P GC1 C,R.P.Ps 
*i-23 

GUWAHAT123 (ASSAfr) 


